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otes of the Reqistry 	DATE 	OJIi1'iR OH iRIBUI'AL 
• 22.9. 0 	Present: Hon'ble Mr.Justicè D.N.Choudhur 

- 'Vice-Chairman. 
3., 

Heard Mr.13.K.Sharma learned counsel 

for the applicant and Mr.A.Deb Roy, Sr.' 

C.G.S.C4 for the respondents. 

.' .• ' Application is admitted • Call for 
• -- 

Off
records. Issue notice to show case as to 

.. why the impugned orders dated 13.6.2000 

(Annexure 10, 20.7.2000(Annexure 12)nd 

23.8.2000(Annexure 14) shall nbtbe sus- 

• 	.' ' ' pended during the pendency of the appll- 

cation. 	' 	 I 
Heard counsel for the parties. In.the 

meantime the recovery of the amount of 

Rs. I. iQ thousand shall remaIn suspended unti. 

• v-idL) /Wo 	1$L2 
&i No I 
	 further orders. 

List on 27.10.00 for orders. 

cid.  
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7. 10. 

	

	On the prayer of Mr.A.Deb Roy, SrC.G.S._ 

four weeks time is allowed for' filing of 

written stateflt. List on 28.11.2000fcr 

orders. 

Vice-Chairman 
2i 

H 

lm 

2 .11.00 

c 
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Await service report. 

List on 1.1.2001 for order. 

Vic 



r S2, 

O.A.No.280/2000 

/ 

• 	
4 	 • 

- 	 S 	 1.1.2001 	 Await service report for respondent 

No•4 •  Mr B.C. Pathak, learned Addi. C.G.S.C. 

• accepts notice, 'n behalf of respphdent No.1. 

Mr B.C. Das, learned counsel for respondent 

-4 7V 5, cc ~tuz.— Nos 2\ and 3 is present List on 30 1 2001 to 

enable the respondent Nos.1, 2 and 3 to file 

vVrittn statement 

0 	

• 

4 	 Vice-Chairman 
nkin 

14.2.2001 	 No (written statethent, so 1r, Liled 

by any o the. respondents. List again on 16.3.01 
• 	 ••_\. 	 ••0 	• 

	

1or writt 	statement and orders. 

Vice-Chairman 
nkm 

F. 	
!. 

25.4.2001 	Written staterment has filed. The applicant 

may file rejOinder, if any, within two weeks 

'from today. 

In place of Mr K N Choudhury and M BC 

- 	 Das the name of Mr A. Deb Roy, learned Sr 

C G S C , may be shown as counsel for the 

respondents. 	 . 

• 	 . 	 List the case for ordei on 9.5.01.. 

Vice- Chair m an 

nkm 

9.5.01 	It has been stated that written 

• 	
. 	 Statement hasb.en ti1sd, The:applicant 

• 	•.. 	 • 	 . 	

0 	
may filsrejoindar,,if any, within thre 

S 	 WSSks rom..'.today. 

• . 0 
• 	

List ror•orderie on 25.5.2001. 

• 	 5 	 . . 	 - 	
• 	•1 -.Vicsii4hairmen 

I 	
bb 	
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Notes of the_Registry 	 Order Of the Tri6unâ 
	 1 

31 .5.01 
	

Written statement has been filed. 

List the case for hearing on 28-6-01. 

Meanwhile , the applicant may file 

-N 	 j;tu. k 
	

rejthinder within 2 weeks from today. 

Vi ce-Chai rman 

27--2D'J 

iVo. RQOvt chit 4t 

mb 

18.17.01 • Written statement has been filed. 
Two weeks time is allowed to the appli 

cant to file rejoii1er. List on 1.8.01 
for orders. 

Mnber 

in 

8.01 
	

Writtn statement has already been 

filed. Let this case be listed for 

hearinq on 5.9.01. 

L 

c 1lc 

im 

I 5.9.01 

Vjcem,Chajnan 

JUdgMent delivered in open Court. 

Keit in separate sheets, Ap1icationjs 
&tnissed. No costs. 

Member 

I 
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CENTRALADMINISTPATIVL TRIBUN 
GATI BENCH 

Original APP
1 1Cat.],on No 0  280 of 2000 

Date of 

	

Sri Kamta Prasad 	

Petitioner(s) 

Mr.B.K.sharn, Mr.S.arma 	 S  

Advocate for the 
Versus_ 	 Petjtjonr(s) 

• 	Union of India & Ors. 

Mr.A.eb Roy, Sr.C.G.S.C. 	• 	• 

or 
R€3pord en 

SiiARH iD14INZsTRATIv M1iMI3R THE HON'BL. MR.K.K. 

THE HON'BLE 	S 	 • 	 S 	 - 

1Whether Reporters of locai 
judgme 	? 	 ..pers may be allo d to see the 

2 To Le Leferred to th Reporter or not ? 

3.Whethertheir Lordshjp Wish to see te fair 
 4. 	 the Jud 	
CCpy of the Jdment ? g 	

is to be circu1ted to the other Benches 

J
udgment dejji,ered by FlOfl'ble : 

	4XWIST1TIV2 MEBI.R 
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CL4TRAL1 iaCENISTRATIV8 TRIBWL 
9 UHATI BENCH 	 -. 

Original Application NO.280 of 2000 

Date of Order: This the 5th Day of August 2001 
HON'BL. MR.K.(. SHARMA,M)MINISTRATIY MHl3I.R 

1. Sri Kamta Prasad 
Son of late Sri Sera 
Scientist, Agricultural Research. 
ICAR, Hozoram Centre, Kajasib Mizoram. •... Applicant. 

By Mvocate 14r.B.K.sharma, Mr.S,arnja 

1 • Union of India, represented by the 
Secretary to the Government of India 
Ministry of Agriculture, Kaishl Bhawan, 
New DOlhji..1 

29 The Director General, ICAR 0  Krij 
Shawan, New Delhii 

3. The Director, ICAR Research Compi. ex 
for H Region, Umroi Road, 
Umian, (Barapani) Meghalaya. 

4• Dr.N..S.Jd Thakttr, oint Director, 
ICAR, Mthzoram Centre, Mizoram. 	...... Repodent,. 

By Advocate Mr.A.Deb Roy, Sr.C.'.S.C. 

K.SF a(AJ) $ 

By this application under Section 19 of Administra-. 
tive Tribunals Act, the only relief, sought by the appl:icant 

is regarding the recovery of amount of Rso iO.00O/a, by 

impugned order5  dated I62000 nxue-10) .datq4 2O.7.200O 

(Annexure 12), dated 23.8.2000 (Annexure 14). The relevant 

facts are that by order dated 6th Novattber 1999(Annexure 1) 

the applicant was made incharge of Scientist Home. By another 
order dated 22nd March 2000 the Scientise Home was alloted 
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to the applicant as a residential quarter. The Scientist 

House (Quarter No.2) was shifted to another premises, but some 

furnitures were lying in the said Quarter No.2. The ICAR 

Mizoram Centre undertook some develoznent work. Respondent 

No.4 constituted a Committee under the Chairmanship of 

applicant for construction of water tank at Kalasib Mizoram 

for which he had ta)en an advance Rs, 10 0,000/- on 16th March 

2000. As the applicant had been alloted the quarter on 22.302000, 

the Joint Director issued an order dated 3rd April 2000 reques 

ting Mm to ensure that all materials lying in the Scientist 

Home(old Quarter No.2)was shifted to the New Scientist Home 

positively by 4th April 2000. This was not done by the appli.-

cant. It is stated in the application that on 5th April 2000 

when the applicant bad gone to hospital, the Joint Director 

(Respondent No.4) cut the lock of his residence and took away 

nearly 15,000/- including Ps.10,000/'. which was kept for payment 

to workers. On return the applicant Immediately lodged An 

FIR in the Kolasib Police Station on .4.2000. tmmediately 

on 6.4.2000 the applicant intimated the inCident to the 

Director, ICAR,  Sarapani, However, the Joint Director issued 

a memo to the applicant on 19th May 2000 and 30th May 2000 

for non payment of wages to labour and asked the reasons on 

or before 31st May 2000. By order dated 13th June 2000(Annesurelo 

20th July 2000(Annexure- 12) and 23rd August 2000(Annexure 14) 

the applicant was directed to refund the amount of Rs.1O,000/-

alleged to be misappropriated by the applicant. The applicant 

has approached this Tribunal challenging the impugned orders 

on the ground that the orders are Illegal and arbitrary passed 

only to harass the applicant.. 

Mr.S,Sarma learned counsel for the applicant argued 

that the Respondents have issued the aforesaid impugned orders 

without making proper enquiry into the matter. An enquiry 

should have been ordered to verify the serious charge of 

IC L.c 	
oontd/- 
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misappropriation. 

The respondents have filed th written statement. 
U) 	9J 1 

Mr.A.Deb Roy, Sr.C.G.S.C. s ejbm.jted  a letter dated 

22.6.2000(Annexure XX)  addressed to the 1)irector ICAR,  for 

misappropriation of office money amounting to s010,000/'. 

by Shri Kamta Prasad. He also argued that the applicant 

had taken money on 16th March 2000 and kept it with him 

up to 5th April 2000. Mr.Deb Roy stated that the Joint 

Director constituted. a Committee ender the 3 persons to 

physically verify the articles at Scientist's Home and to 

shift the same from Scientist a Home(Quarter No 9 2) to New 

Scientist Home. According to the respondents the applicant 

informed that the office money had been lost from his 

residence on 5.4.2000 and he had lodged a flR  at Kolasib 

Police Station against the Joint Director and other staff 

members of this Centre. Police investigated the case and 

found that charge was false. Mr.A.eb Roy,aiso stated that 

the applicant had taken the amount of Is.10.000/-for the 

purpose of paying the wages of the workers. But the applicant 

did not pay the wages to the workers after receiving the 

cash money as such the money was mtsapproprLated. Mr.A.Deb Roy 

also produced a letter dated 11th January 2001 written by 

the applicant to the Joint Director which is reproduced 

below: - 
N1  would like to request your kind honour that 

remaining Oovt.aaterials/items which are lying 
in my quarter(Quarter No.2) may kindly be taken 
out at the earliest as these are unnecessarily 
occupying space in my residence and creating problem 
to me. It is astonishing that materials/items have 
been taken twice but still all the items/materials 
have not been taken out may be due to certain convert 
reasons best known to your kind authority only.' 

This letter shows that articles were not taken by breaking 

lock. The allegation made by the applicant against Respondent 

No.4 that during his absence the Joint DIrector broke lock 

of his residence and took away Pao 15 0 000/- and other 



.-411.  

belonging is absolutely false and fabricated with malafide 

intention. When the committee members approached in pursuance 

of the above office order, the applicant was personally 

present at his quarter. 

I have carefully considered the submissions 

made on behalf of the applicant and also heard Mr.A.Deb Roy, 

sr.C.G.S.C* at length. Mr.Deb 1ky argued that as the applicant 

had not used the money for the purpose for which it was 
.4 cc 

stetted. The recovery of money ordered by respondent No.4 

did not violate any rules. The applicant filed false FIR and 

hatched a conspiracy with an effort to hide the actual fact 

and to malign the image of the Joint Director and other 

staff members, for his act of misappropriation of office money. 

The applicant also made allegation against the Joint Director 

which is proved to be false by letter dated 11th Jan.2001 

requesting the removal of the remaining materials of his 

quarter. 

The applicant has submitted Rejoinder to the 

Written statenit at the time of hearing stage to-day. On 

perusal of the records I find that there is no illegality 

in the impugned orders. The allegations made by the applicant 

lock credibility.. His action in keeping the cash at home 

and not in office is not understandable when the money was 

not immediately required, it should not have been drawn. The 

applicant should have ensured return of materials belonging 

to 'Scientist Home by 4th April 2000 as instructed. There 

appears to be great fcrce in the Sr.C.G.S.C.unsejs argument 

that applicant was present when verfioation of articles was 

undertaken. Some articles could not be verified as those 

were locked in a room. If the allegation of the applicant 

~ C L 	 contd/- 



that lock was broken is to be believed it is not understood 

iow the remaining articles in a locked roan were left 

behind. Accordingly, Application is dismissed. There shall 

however be no order as to Costs. 

The interim order dated 22.9.00 suspending the 

recovery of amount Rs* 10 0000/ is vacated*  

r 	c_ 
( 

(K.1(.SEARMA) 
ADI4XNISTRAT rv MEMSR 
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BEFORE THE C:ENTRL ADMINISTTIVE TRIEUNL 
GiUWAHATI BENC:H : GJWAHATI 

(An application ubder section 19f th3 C:entra PminisratiY2 
Tribunal A& . 0351  

Between 
Sri KamtA Frasad , 
Son of 1 ate Sri SLmera 
Siientist ,Agricultural. Research, 
Indian C:o..tncjlof Acjricultural Resear:1, 
IC:AR, Mizoracn j::entre Kalasib Mizoram. 

 -AND - - 

1 	Union of India, represented by the 
Se:retary to the i3overnment of India 

Ministry of Aqricuiture 	Kaishi 
Bhawan New Deihi-i 

2 	The Director General lOAF: 	Krishi 
Bhawan New Delhi-i 

3. The Director, -ICAR Research Cc'rnplex 
for NEH Req ion 	Urnrci Road, 
Umiam, (Barapani) Meqha1aya 

4 	Dr. NSAzad Thakur Joint Director, 
IC:AR Mizc'ram Centre, Mizcram 

Appliu:ant 

Respondents 

DET I LSO.F THE AFFtICATI0N 

1 	 FART IC:ULAPS OF ORDER AGAINST WHICH THIS 

- 	APPLICATION IS MADE 

The present application is directed against the orders 

dated 13620 (Annexure- °), 2.720 (Annexure- and 

23820(AnneurE - I4 )by which the respondents have sought to 

from the applicant illegally 

without Iolding any enquiry 

2. JURISDICTI9tLOF THE TRIBUNAL 

That the applicant declares that the u1ject rnatter cf the-

present application is well within the Jurisdiction of this Hon - '-- 

t~~ 

	 / 



bie Tribunai 

' 	lMITATION 

The applicants declares that the present applii:at ion have 

been filed within the limitation period pres':ribed under Section 

21 of the Administrative Tribunal Act 1985 

4 	FA::Ts OF THE C:ASE 

41 	 That the applicant is a citizen cf India and as such 

he is ent.i't].ed.tc all the riqhts and privileges as guararteed 

under the Constitution of India and laws framed thereunder. 

4.2 	That the applicant: entered ino the services under the 

respondents as a Scientist in the discipline of AgricLdtural 

E'tensic;n in the year' 1996. Thereafter, as per the service ,. cc'ndi 

ticns he was transferred and posted to ICAR Mizc'ram C:entre and he 

continued to perform dties with the best of his abilities and to 

the sati.sfàctjc'n of all-concerned. 

4.3. 	 That durinq the service at ICAR Mizoram Centre the 

respondents tciok up variousdeveic'Pmeflt works and one of which was 

ccinstructicin cf water tank at Kalasib •Mizoram. The respondents for 

construct ion of the said water tank constituted a comm.ttee and 

t ha applicantbeing the most sincere and responsible officer, ua 

offered the Chairmanship of the said cc!mmittee. To that effect the 

Joint Director ICAP. Mizcram I::entre issued an order dated 2.9.99 

appointing the appli:ant.as Chairman of the said Committee. 

4.4 	That as stated above the applicant ras been performing 

his duties to the ..satis fact ion of all concerned . The respondents 

being hiqhly satisfied with his performance Wfered the C:harqe of 

Scientist Home which is a part of the respondents office to per 

form research works vide order No RC(MZ)E/75/86/VO1 1/5166 dated 



-i 

6119 issLed • by the Joint Director IO;R Miz:rair Centre. 

copy of the order dsted 6.11.99 is annexed 

herewith and marked as 	NEXURE-1. 

4. 	That the respondents thereafter, issued an order vide No 

RC(MZ) E /34/St /5' 490 dated 22 . 3 . 2000 by which the E3centist Home 

quarter No 2 has been allotted to the applicant 	Pursuant to the 

aforesaid ordr dated 22.32000 allotting th said quarter. 	the e.  

applicant subitted his o:cupation re:rt on 1 following 

the norms and Rules 

Ccpies of the order dated 22.3.2000 q nd occupation 

report dated i.4.203 are annexed herewith and 

irked as ANNEXUF:ES 2 & 3 respect.vely. 

46. 	 That the Appii:ant states that the above 	nnexur.e-2 

order dated 22.3.200 mentioned above has not been i.ssud to the 

incharge Scientist Home with a malafice intention to harass him 

However, in a letter date manipulating the said order dated 

23,3.2000 a copy hay been furnished to i ncharge S.: ent ist Home for 

early necessary action for the reasn best known to the authority 

(oncer ned 

The applicant craves leave of this Hcnhle Tribunl to 

produce the manipulated order dated 22.3.2000 aa and when neces-

sary for disposal of this application. 

4.7 	 That thereafter the Joint. Director issued an order .  

vide No..RC:(MZ)E/34/86/502 dated 3.4.2000 by which it has been 

intimated that the former incharge of the Scientist Home has been 

requested to esure that all the aterials lying in the scientist 

home are shifted positively by 4.4.200. It is 2urtinen to men- 

I 

~~s 	tion here that the Scientist Home in question nas attached with 

I 

• 	 .. 



-, 

the quarter in which the applicant is presently residing i;e. 

Qtr0No.2 cold) and the said Scientist .Hcme has already been shift-

ed another place, but some furnitures were iyinq in the said 

Quart-er No 2. 

A copy of the order dated 0.4.2000 is annexed * 
herewith and marked as Annexure-4. 

4;8; 	That the applicant fell sick and accordingly he took 

casual leave 	initially for 1 1/2 days i.e. w;e;f 3.4.2000 to 

4;4200. The said leave ws further extended up tc'.74.20 due 

to cintinuaticin of his aforesaid ailment; Suddenly without any 

ncutice, the respondents durinq his visit to Hospital on 5;4;20 

cut the lock of his residence in the name of office shifting and 

took away nearly Rs;1 ø/-including E:s.10,00/- which was kept 

for payment of workers and others belc'nqinqs. On return the 

applicant was shocked and immediately he lodged an FIR in the 

Kolasib Police Station, Mioram on 54;2øøø after taking due 

permissioh from the concerned authority, with a request to inves-

.tigate the matter. In his af':'resaid FIR he named some of, the 

employees of •the respondents includinq the Joint Director, ICAR, 

Mizoram 'Centre; Immediately on the next date i.e. 6.4.200 the 

applicant intimated the fact to the -Director, IC:AR, Barapani. 

A copy of the letter dated,6,4.2000 enclosing the 

FIR dated 5.4.2000 is annexed herewith and marked 

as Annxure-5 and 50) respectively, 

The applicant craves leave of this Hon'ble Tribunal 

to produce the leave appi i cat i':'ns at the - time of 

hearing of the case. 

Tht the applicant begs to state that after the afc're-

said incident 	he wrote a letter, to the Ju:uint Director, 	icR, 

4 

ii. 



requesting him to arrange payment of Rs3000/--- to the workers who 

worked in' thaunderground water tank site0 The applicant wrote 

this letter due to the fa':t that the money which was lying with 

him i0e. R010,000/- for their payment has already been theft0 

Accipy of the letter dated 742000 is annexed 

herewith and marked as Annexure-6. 

4.10. 	' That the Joint Dire'tor (respondents Nc'04) 	knoing 

fully well about the situation with an ulterior notive issued an 

order vi,de No0RC(IIZ)F!153/97/5624 'dated -1952000 issued an order 

asI-::irg expiantion to the applicant as to why the' payment to 

workers engaged for constru: t ion of underground wa L.er tank , has 

not been made 0 The" Joint Director knew about the fact and he also 

knew the fact -that he is an accused in the FIR lodged by the 

applicant However, to harass the appicant the said Joi'nt Direc-

tor issQed the aforesaid order dated 152000 without disposing 

of the applicant's request fr making payment to the workers vide 

Annexure-6 lttr dated 7.4.2000.. 

- 	 A ' copy of the letter dated 19,52000 is annexed 

herewith and marked as Annexure-7 	' 	- 

411 	. 	That the applii:ant begs to state that the respc'ndents 

No4 has been haassing him thri:ughout his service career at 

Mizoram for the reasons best known to him0 From the aforsaid 

action it can very well. be  assumed that the 'entire action is based 

on sheer , thal'afide nothing else0 The respondent No 4. has not 

stopped his action and again he, issued an order vide No 

RC:(MZ)F/153/97/5664 - dated 30050200 asking explanation fr':'m the 

applicant as ti:' 'Jhy the payments to the wdrkers of the water tank 

has not been mde0  

4 copy of the said order dated: 3052000 is 

5 	' 	' 	' 

:0)  

It 



annexed herewith and marked as ANNEXURE-S, 

- 	 : 	That the applicant on receipt of the aforesid 

letter dated 19.2ØØ (nnexure-7,) made a representation ox , 
- 

plaininq all the facts to the Joint Director. Ia::F: Mizoram Centre. 

copy of the said representation dated 

35.2000 is annexed herewith and marked as 

NNEXURE-9. 

4.13. 	. 	That the appii':ant begs to state that the respondent No 

4 as stted above has been harassing the applicant all thrc'ughóut 

his service l:areer The Scientist Home has been shi fted to another 

place and thereafter only the respondents have allotted the quar-

ter to the applicant . However, some of the materials lyinq un-

transferred and was lying in the applicants quarter and the 

respondent; cc'uld have shi f ted them in the presence of the appi i-• 

cant In fact w,e,f, 1.4.2000 the quarter No 2 (Old) has been 

allotted to the appi icant and there is no law ior hreaking the 

lc'cks in his absence 

4.14. 	That the appli:ant bes: to state that the respondent No 

4 after ,  some time issued an order vide No - RC(MZ)P/153,97,3721 

dated 13.02000 by which the appiii:ant has 

the said ac'untofRs 10000.00 within one week failing whi':h 

disciplinary acti':n would be taken as per rule against him. 

copy of the said cirderdated 13.6.000 	is 

nnexed herewith and marked as NNEXURE-10, 

4.15. 	That the applicant begs to. stte that immediately on 

2 

6 



receipt of the •sai.d Anneure-10 order iatd . 13.6.2000 made a 

rcpresentation on 39.6.2000 9  to the respondent No 4 highlighting 

the fa':tual position The copy of the said representation has ais: 

been submitted to the Director IC:AR sp:ndent No 3) 

A copy 	of the said. representation dated 

3MV6 . 2000 is annexed herewith and marked as 

ANNEXURE-i 1 

416 	 That the rescndent No 4as usual without disposing 

of the representation dated 3062 	(Annexure-li), filed by the 

applicant issued another order vide No RC(MZ)F'/i3/97/7B7 dated 

207200 by whIch the applicant has been asked to refund the 

aforesaid amount of Rs 10,000.00 failing whih same will be de - : 

ducted in two equal• installñients i,e per month from the 

salary of August and September, 	 - 

A copy of the said order dated 20.7.2000 is 

annexed herewith and marked as ANNEXUF:E-12 

417 	 That immediately on receipt, of the 	af:resaid 

(Annexure-12 : 'c'rder dated 20.7.2000 the appli':ant made a de- 

tailedrepresentation on 14820 tc-th respondent no 4 	with a 

copy to the res:ndent No 3 director ICAR; 	 - - 

A c:py: of the representation dated 14E.20 

is annexed herewith as ANNEXURE-13. 

418 	• 	That the applicant begs ti: state that respondents 

No 4 instead of disposina the aforesaid represe itatic'n filed by 

the 	applicant 	has 	issued 	yet 	another 
	cr d er 	v i de • No 

pc:(Mz)F'/153/97/5ss dated 23820 	by which the decisioh has been 

conveyed, to him that Rs-5JOO.00.per Month will be deducted from 

1 

7 
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4 
his salary of the month of iugust and September 20. 

copy of the said ':irder dated 23.9.2000 is 

annexed herewith and marked as NNEXURE-14. 

4.19. 	 That the applicant begs to state that the entire 

action on the part 'cf the respondent No 4 is illegal ad same has 

been done with maiafide intention only to harass him aid to spoil 

his service career. Each and e'iery action on the part of the 

respondent No 4 smakes malafide and all the impugned :irders have 

been issued with piterior mc't ive only to harass the applicant and 

to destroy his service career. 

4.20. 	0 That the applicant 'submits that the action on 	the 

part 	of the respondents are 	illegal and violative of relevant 

rçles gujding the field. It is'nc'teworthy to mention here that the 

respondents have issued the af:'resaid impugned orders without 

making proper enquiry into the matter. More sc when the respondent 

Nc' 4 is a named ac:used and' till date he has not controverted the 

fact he could not have issued the aforesaid impugnet orders of 

recovery. 

4.21. 	 That the applicant suLits that the law is well 

settled that no cirder ' of rec•:vety can be issued without holding 

due enquiry by the competent authority and the respondent No is 

not the proper author ity to do sc and hence the all the impugned 

orders are liable to be set aside and quashed. 

That the applicant submits that the respondents 

have issued the aforesaid impugned orders without any authority 

and •.without any enquiry into the matt-er. In fact the matter in 

question is pending investigation before the Incharcie,Kcilasib 

Police Station ard at this stage no such ders cc'Lld have been 

S 
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issued and hencethe impuqned orders are liable to set aside and 

qucsshed: 

S. GROUNDS WITH LEGAL PROVISIONS 

51 	 For that the entire action on the part of the respon- 

dents in issuinq the aforesaid impugned orders dated 13620 

(nnexure-iø) 2720 (Annexure-12) and 2332 (nnexure-

14) is ille.l and arbitrary and same are liaie to be set aside 

and quashed 

Fi:ir that the respondent Na 4 is not the competent 

authc'rity to issue the aforesaid impuqned order.s dated 13620 

(nnexure-l) , 2720 (nnexure-12) and 23B2 	(Anne>ure7 

14) penalisinq the applicant and as such same are liable to be At 

aside and quashed 

For that the respondents No 4 has acted illegally in 

isuinq the aforesaid impuqned orders dated 136.2 	(nnexure- 

1) , 2720 AnnexLtre-12: and 2382 (nnei;ure714) in 

view of the fact that he is a named accused. of the incident led to 

the aforesaid controversy and hence the : aforesaid orders are 

liable to be set aside and quashed . 

54. 	For thatthe relevant rules gLAidinq the field does not 

permit such an 4ction on thg part of the respondents in issuinq 

the impuqned .orders dated 13620 	rnexure-1) , 272000 

(nnexure--12) and 238200 	(nnexure-14) #and hence same are 

liable to be set aside and quashed. 	 . 

For thap the applicant at present drawin .a basic pay of 

0 	Rs 910 per month and hence the amount of reccive,v mentioned in 
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the impuqned orders is not sustainable and liable to be set aside 

and quashed 

Fo -r that the respondent No 4 is not being the appointing 

authi:irity, he could not have been issued the aforesaid impugned 

orders dated 136.20 •(Annexure-1) , 272 (Annexure-1) and 

238200 (nnexure-14) and hence the same are not sustainable in 

the eye of law and liable to be set aside 

For that in any view of the matter the action on the 

part of the Resp:'ndents is not sustainable in the 'eye of law and 

liable to be set aside and quashed 

The applicant craves leave of this Hon'ble Tribunal to 

advance more grounds both legal as well as factual at the 

time of hearing of this case. 

6. 	 DETAILS OF THE REMEDIES EXHAUSTED 

That the applicant declares that he has e.<hausted all the 

possible departmental remedies towards the reressal of the 

grievances in regard to which the present application has been 

made and, presenti'y he has got no other alternative than to ap-

prciached this Tribunal 

7 	MATTER FENDING WITH ANY CTHER COURTS 

That the applicant declares that the matter rearding this 

application is not pending in any other Court of Law or any 

other authority or any other bran:h of the Hu:'nble TribunaL 

11. 

8 	RELIEF SOUGHT 

SUnder the facts and circumstances stand above the applicant 

- 	prays that the instant appi icaton he adrnitted records be call 

for and pon hearing the parties on the cause or causes that may 

IN 
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be shown and on perus.l of re':ords be pleased to qrant the fol-

lcwjnq relief. 

81 	To 	set 	aside the impugred 	orders/ 	
dated 	13620'0 

(nnexure-t') 272ø 	nnexure-12) and. 2382 	
.(nnexure-14), 

8 - 2 Cost of the appli':ation 	 - 

83 Ciny other relief/reliefs to whith the present Applicant is 

entitled to under the facts and circumstances of the cast and as 

may be: deemed' fit and pr''per by the Honble Tribunals 

. INTERIM O:DER F'RAYED FOR 
U 

Under the facts An,d circumstanch5 of the case the applicant 

prays for ibterim orderdirecting tho respctndents n!:It to rec':iver 

any amount from the applicant, suspending the operation of the 

impugned orders dated135 	(Annexure-lO) 	272000 	Anflex- 

/ url) and 23B2000 (nnexure14)Uriflg the p .endency. cf  the 

case 

10. THE APFLII::ATIoN IS FILED THROL1H ADVOATE 

ii.. FRT I CULARS OF THE POSTAL ORDER 

rT 	n 	 f- 	 :ii. Date: 
'Li 	 .LuI Jfl 	 P 

iii) payh1e at. Guwahat i 

12 LIT.OFENCLOSURES 	 As stated in the Index 

'I 

ii 
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VERIFiCiTION 

I, Shri Ka.mta Frasad S/c,  La*e Sumera Prasad 

aqed a b o u t 31 yea.rs presently workinq as Scientist Aqriculture 

Extension in the Nizoram IC:R C:entre, Kolasib, Mizoram, do here 

by slemnly affirm and stata tht the statement made in this 

petition from praqraph __ 	Ø 	tf9 t 	22 	 are 

true 	to 	my 	knowiedqe 	and 	those 	made 	in 

paraqraphs 4t4° 	 4.!L4aZ 	 are 

matters 	of records, iiiformaticns derived theref.rcum 	which I' 

believe to be trund the rest are my humble submission before 

this Hon'bie Tribunal, 

And I siqn this verification on 	.k day of Sept. 20010 

• 	

: 

- 

-. 

77. 

- 	 J) 
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Ac. - 	 /\NI.VURE t 

INrij COUNCIL )F 
AGRICULTURAL RESEARCH ICAR RE.SEAR 

O)MP LLX FOR N.E.H. REGION MIZORAM CENTRE7 
Ls_796 081:MI7ORAM 

No.Rc(Mz)E/75/86V 	
Dated 

l<olejb,'the 6th Nov, '99 

OiDER 

Shri.Raj:es 	
urr4c1ntj5ti. 	 is voceddng Ofl Transfer from ICij 

Rese-ch Compl for NER Region , j 0  centre.1asjb tF 
ICAR Reseh Compe for 'NEH Region, Re Jas holding 	
harge of &cjeJjtj3t Home 

c hence the charge of Home wifl be 1OOkE after- by 
8hL.*ta Prasad, Sc1enti8t(Ag3 ) with  

6th IOV.'99, 	 rruediate effect i.e. from 

( N .S. AZJ4D THAJtyR ) 
oint Director Copy o:. 

1) Shrjajesh (umar,scjefltist(A 	
Res.Comolex for 

NEV Regiofl,r4j20 	
Centy,lasjb for information 

2 ),Shr -'mta Prsad S c.iej8 
t(Agri.E,) 

IC:AJ Mizor Centre 
V rColasjb for 	

& neces8 	action. 

Mizoram Centre,Ola$jb 
for information 

For Ciilation of all 
Sta members 	

Centre3 Boards 	 of ICAR Mizor  
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-' 	 INDZ114 COUNCIL OF AGRICULTURAL RIARCH 	 4-C 
ICAR REARC1I C0MPL)X POR N.E.H. RECION 
MIZORAM CNTREi'(OL)SXB: 796 081nMIORM1 

NO. 	(Mz)E/34/86/9( 2 ?) 	 nated 1(lasib,t1ie 2nd Mar, 2000. 

2J 	0! 

In purP)uance of the Oifjce order PTo.RC(G)39/pt. 
dt. 11th reb.2000 0  Urniarn the present Scientist Home (Quarter No.2) 

should be :shited to clock 11 13' Quarter No.5 & 6(newly COflE tructed 

Residential quatter Type'.flX) with immediate effect. 

The present Scientist Horre,quarter No.2 (old qtr.) 
hnnceforth is alloted to Shrl.Karnta Prasad,c.tentist(Agrj1.Extn) 
with the £ollowing cottdiUons w,e,f, 1.4.2000. 

1. No sub4ettthg or sharing of the accomiodatton will be allowed. 
20 Electric consurnpt.ton charges ,vater charcies an(I any other 

charges should be regularly paid by ineuntbent against his 
&iloted quarter. 

The OLtcer to whom a residence is a:1 lowed shall maintain the 
residence Of the prem.tses in clean condition to the sat.i3factory 
Of the authority. 

The allettee shall be responsible for any damage/cleE;truction 
of the quarter. 

• !O livestock should be maintained in the qu.arter/prerni. es. 
6 The allottees are advised not to encroach farmland, other 

than the quarter plinth area for gdnninçj. 

( 'T. 	AZ1'I:) 	am 
Director 

copy to 

The Director,XcAR Res.Complex for NEH Region,Umroi Road • Wn1am 5  
Megha2.aya for his kind information. 
The 1?nance & Accounts OffiLcer,XCR Refij.Complex for N!H Region, 
Umroi Road, Umiam,Heghalaya for information. 

Shri. Kamta Pra d,scientt.z;t(Agri1,tn, ) ,XCAR Mizorarn Centre, 
golasib, 

4. Shri.. .G.N. Singb,Met.Observei(T..z) to see that all the materiali 
are shifted to qi.tarter N3. S & G before 31t Iareh, 2000. 

S. The d/e $cientjsts 4ome will re&in with the 3oint Director 
until £uxther orer. 

60 X/c 1st8te Off icer to see that shifting should be completed 
before and on 31st March, 2000. 
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iNDIAN COUNCIL OF AGRICULTURAI RESEARCJ-1 ICAR RESEARCI-J COMPLEX 
FOR N.E.H. REGION MIZQRAM CENTRE, KOLASIB-796081 

Dated, Kolasib the 1 April, 2000 

To 
The Joint Director 
ICAR Mizoram Centre, 
Kolasjb 796081 

!i2. —Occupation of residential quarter No. 2 -Reg. 

Sir, 

I am hereby submitting the occupation report of the quarter No.2 w.c.f. 1 s  April 2000 as 
it has already been allotted on my name. Further, it is requested that liming/distemperi iig 
alongwith some minor repair work may kindly be clone to make it fit to reside, I shall be highly 
obliged for the same. 

Submitted for kind consideration. 

Thanking you, 

Yours fa i thf I ly, 

/IO'7 
(IMIAisAD) 
Scientist, Agril. Extn. 
ICAR Mizoram Centre 
Kolasib-796081 (MIZORAM) 
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• 	IZU4 cOUNCIL Q 
	REGION AR 

• 	 . . . 

Z0 	
. ( 	 796 081 z4IZQj 

Dated 
Kolas"I 1,, the 03 Aprjj.2000 

2243*2000 In pursuameOf lUioe 
Order•  even.1 dated regar'cjj &litting it iezj a,, tlie 

	

$oienjjst Neat ii reque5 • 	ereure 2at all the aterj 	1yj in the 8sntj5 1eme (old 
quar 	 oi 

	

Ne.2) are ajj 	
4tj APrJ.1,26OO 

Jilt Dir eater 
Copy t.,,  

2A0 Direoter, ZCU 
Research complex for NE1 

	

Regj. U4,0j Raacj, Lhjaa3, lfeghax 	.r his 
ki 

and Accsun OZti, ICAR ft3, CamPleX 
Regj,, Uar Read, Umi 	1égha fir 

&trj 
 

X"ta Praj(forl"rincj, Soi.i.,) 
for  

hi '
nt""tift tbatj0 aayp1,a keep 

hi5 
PO'Ufll belngjj,

apap7 ti Zaaij1ate 
abut  

 
•Z the t5 if the aoientj tti. 

MAteria,
Shrj 	

i.t Obar, 	
ensue t hat all the á'e• ahlZtedt tii zart ,  Ne0 5 & 6 as per the 11t lyiñ witi htm 0 , 

I/C. Estate to aka 
fliCCSsary 

aat for  6) 	I/C. 
Farm t prsvjde lab.0 	

en 4h AprU,cO 
fir 	___ if iatepj15 fr,5. uartep *1..2 to the Net, ciefltj5t Hue 	qUjt.0 N. St *ewlj'Iujlt reidjal utr) Typeeiij 
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TRUE COPY 

By hand 

Dated: 06th April, 2000 

To 

The Director 

ICAR Research Complex for 

NEH Region, Umroi Road, Umiam 

Meghalaya 

Sub.: Application for FIR-reg. 	 U 

Sir, 

With due reSpeCt I would like to stale that I  am herewith enclosing it xerox copy of 

application for FIR submitted to Officer Incharge, Kolasib Police Station, Kolasib for your kind 

perusal. Further;, I would like to request your kind honour with due submission to convey the 

permission for FIR in writing as your kind honour has already been given over telephone on 

05 April, 2000 (AN). 

Submitted for kind consideration. 

Thanking you with regards, 

Ends: As cited above 

Yours faithfully, 

Sd./6/4 

(KAMTA PRASAD) 

Scientist, Agril. Extn. 

ICAR Mizorain Centre 

Kolasib-79608 1 



TRUE co IN 

Dated: 05.04.2000 

- 	To 

The Officer Ilc 

Kolasib Police Station 

District Kolasib (Mizorarn) 

Sub.: Application for FIR-reg. 

Sir, 

I would like to state that Shri Kabiruddin, TSM, Dr. K. Laxnnarayana, Scientist (Soil 

Science), Shri D. Chanda, Lab. Assisstent and Dr. N.S. Azadthakur, Joint Director, ICAR 

Mizoram Centre came to my residence ( Qarter No. 2) around 8.30 AM on 05.04.2000. They 

have cut the lock of my residence in my absence & taken away items/belongings such as 

storewell, chairs, sofa, colour T.V., gas stove, cylinders crockery, gold ring (personal), etc. It 

has also been found later on that nearly Rs. 15000 (Rs. 10,000 Govt. money; approximate!j and 

personal 5000) is missing. Govt. money had been withdrawn for construction of under ground 

water tank at ICAR. The money is being kept at residence due to security reasons. They have 

also threatened me and told that you take legal action. They have done this illegal and inhuman 

work when I. am suffering from fever & cold and already taken leave on same ground. 

In view of the above said facts I would like to request your kind honour to kindly look 
into the matter & take legal action. 

Thanking you, 

Yours faithfully, 

Sd./5/4 

(KAMTA PRASAD) 

Scientist, Agril. Extn. 

ICAR Mizoram Centre 

Kolasib-79608 1 



TRUE COPY 

Urgent 

Dated 7' April, 2000 

To 

The Joint Director 

ICAR Mizorarn Centre 

Kolasib-796081 

Sub.: Cdnstruction of underground war tank-reg. 

Sir, 

With due respect I would like to state that for making payment of labour wages, who 

are doing the above said work, Rs, 3000/- (Three thousand) only may please be withdrawn. 

Since they are pressing hard to get theirwages & they are hand to mouth, we should pay their 

wages at the earliest. 

Submitted for kind consideration and necessary action at your kind end. 

Thanking you, 

Yours faithfully, 

Sd./7/4, 9.05 AM 

(KAMTA PRASAD) 

Chairman Construction Committee of 

Underground water tank 
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INN  

INT IAJJ COu1 I1 OF ACICJL'P:JPA 	FSECH TC)R RESFARCH C0pL)<
.} 	 ?FcIoJ 

I1IZOpj CEMTp,; :K0LIB. 796 081 MIZOj' 

NO, RC(MZ)p/1S3/97/2 
	Daterl K01aFib,th(.,19th 

OFF 

It ha cop to th nOtice of Lhe,Itnrp(: that 
you have no p! th w 	oF Orn o f  thc Worr; ncc 
by you for contrurton of th un r-() -o1n 'c- tn 	It h 	

also come to ch notice that you hv 1rawn from th 
ecejv 	

ii of P. 10,00/_ (Rupees 	n only from the 
cahrr .n 16th March 2000 P1e xnlj 

at the ar1js why the wc of the w)rrs has hot been 
evCfl thou 	you have rec.jv 	the 	amount. 

To 

Shrj K.iuta L1SC, 

Scjentjt (AUrj].E:<tfl) 
4CPS Mizorm C pnt 

( N.s• i'ii THJIP 
-Joint Tirector 

hi 
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INPI1AN cOUi'CIL OF C.ICULTUPAL R1PCH 
ICA RE5 EAP.cP C4PLiX' "5 t)E(tCON 

MIZORAM CTNT. (OLASI: 7 9. 081 :1I7N4 

.•• 

NO. RC(MZ)P/153/97/ ~7(1/ Dated 	
1a:L,the 30th lay, 2000 

REMINDER 

In COfltflU2tlOfl of off ic order No. RC(MZ)P/ 

153/97/5624 dated 19th May, 2000 you have not rPr)1id 

till date regarding the non,ppyment of labour waojeP, towards 

construCtiOn of undercrOufl( water tank. Hence, you may 

explain the reasOnS on or hpJore 31st May, 2000 why it was 

not paid even though you have received the cash amount uf 

Rs 10,000/- 

 (RupeeS ten thousand)OfllY on 16th Iarch,,200 0 o 

To 	/ 
/hri Kamta Prasad, 

scientist(7cirj 1,Ft11),  
IC1R Mi zo ramC entre,.ih 

( N.S. 	 ) 

Joint Director 
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r~ 
The Joint l)irecloi 
ICAR Res. Conipkx for NEil Region. 
ICAR I\izoram (entce. 
Kolasih-796081 

Ref: 1. Office Note No. RC (MZ) P'l 5397' 5624 dated 19111  Max'. 200() 
2. My letter dated 7d1  April. 200() 

Sir. 
I would like to slate as under: 
On 5th  April. 2000 the lock of my residence (Quarter No.2) had been cut illcgaflv. [he 
money was 1)cing kept at mr residence due to sccurity reasons. During that unwanted 
and sad incidence government nionev regardingconstru on cti ol' underground water tank 
had been lost alongwith some of my personal belongings and money Rs. 5000 -.  on tue 
same day highier authorities have been .wlormed and FiR has been lodcd aaimist the 
suspects in Kolasil) Police Station. Police is investigating the case. 

On 7th  priI vicic mv letter (Ref. No. 2), it has atrcady been requested to your kind 
honour that money may kindly be \villldrawn from haak to pay the labour wages but no 
action has been taken on that idler. 

The money (Rs. 10000!-) had been withdrawn with your kind consent as you had pUt 
your signature as .lomt I )ireàtor (First signatory). The same can be conlirnI from the 
concerned cheque from State Bank of India. Branch Kolasih. records. hence the 
phraseisentence in reference no. 1 'vou have drawn from the bank' is not correct. I 
have l)Ut my signature as second signatory only. Further. it is stated that instead of 
withdrawing the money despite my request I have been charged for not making 
payment of labour wages.. When the money has been lost, how the payment an be 
done? 1 may kindly be advised \Vhai I should do? 

C)nce again it is requested that money may kindly be \\ ithdrawn  for paying the labour 
wages at the earliest. Since labourers are pressing hard f or their vages. 

Submitted for kind consideration and perusal at your kind end. 

Thanking you, 

Yours faithfully, 
Sd. 30/05/2000 

(KAMTA PRASAD) 
Scientist, Agril. Extn. 
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_ Copv to: 

The Director, 1CAR Res. Complex tr NH 1 Region. I 'filrol Road. I lni.nn. (I .aii 
MCL'halava with a kind inlornia lion that due to I IeaL tiiivan ted ;tc rons and 
highhandedness of Dr. NS Azad fhakur, Joint Director IC.\R \hzorai C entre. 
Kolasib. Govt. money has been lost along with some of niv personal b1um4ins and 
money Rs. 5000-. SiflCL loch of my residence (Quaiter No.2) had beeti cut iti tin 
'absence on 5 ApriL 2000. l)ue to missing of Govt. mone'. on 71 Api ii. 200() I have 
requested him (Xerox cop' of ,  the teller attached herewith) to withdr;i the t1)IIIcV lou 
paying labour wages but he did not take any action. I IOWC\Te. 'ide his 0111cc Note. No. 
RC (MZ) PJ53;97'5624 dated 19th May. 2000 (Xerox copy attache(l) he has charged 
me for non-payment of labour wages. Under these eiI'CUnlstanccs only he is responsible 
for non-payment of labour wages. I would like to request your kind honour that Joint 
Director. Dr. NS Aa ...fliakur may kind1' be advised for anaiiin (he payment of 
labour wages at the earliest. Since labourers are pressing hard h'i their vapes and 
cOining to oflice as 'ell as my residetice frequently. 

2. 	Sir, it is stated that Dr. Thakur and others are trying to distort the facts and iraniputatiit 
the documentary evidences. For your kind consideration I would like to bring the same 
in kind notice of the competent authority as under: 

i) 	As per office order No. RC (MZ) E34'86!5490 dated 22.12000 (Xerox cop'.' of ongmal 
order attached) he has alloted quailer no. 2 to me without mv any request apphea hon 
and taken the deeisuii for shill iii of Sehitist I blue to 13 lock •j •N 0. 5S 
(Newly constructed Qr. lvpe-3) on the basis of 011iec Order No. R(' (U) 39 Pt, I)at'cd 
11th Feb.. 2000 without Pro"..'idrng a copy of the same to the i/c Scientist home, Ii, 
oiginai order he has neither given any instruction to ic Scientist I lome for shiiing nor 
given the copy of the same. But afier a laps of nearly 1 month, on 5t1 	 000 
another manipulated copy ( Xerox copy at taclie(l) was given to tue. In which he tuimsell' 
in "copy to" portion of the order i/c Scientist I Ionic for early necessary act 1011. 
this manner he is Icing to distort the facts and shui the blame to inc. lie is doing all 
this to legalise his illegal action b' misusing his official position. 

In the order No. RC (MZ) E/34;86:5502 dated 3 ApriL 2000. he instniced "foiiner i e 
Scientist's Home" (Who does not exist since he did not removed me front the ic 51111) of 
S.H.) for shifting of materials by 4111 

April, 200() without mentioning the name of the 
person to whom the charge should be handed over (Since Iliad been labelled as former, 
then another person must be named for handing over the el1aI'!e.). 	I )r. K. 
Laxminaravana, i/c Estate along with ,Ti. Director left the station on -t April. 2000 
without any information to me. Since position WaS not clear regarding the handing over 
the charge, I can not throw a'.vay the (;ovl . propeli. . \s per the earl ic' 	1 
responsible for time items of' Scientist I Ionic, in case of any damage. loss I niighi have 
been held responsible. Moreover, since 3 April, 2000 (AN) I was not keeping well & 
taken leave on same Qi'OU1id (Documentary 1)1001 attached), \Vhen I am not \\ elI  how I 
can do the shifling? Therefore, it is clear that l.)i. 'lhakiir and others made a crinu ma I consipii'acv against m 	 m e well in advance to humiliate e. inflect (lie losses and 1 rustrate 
me. since I am not abetting him in his cotupt and illegal activities. 11 competent 
authority permit me I can lodge formal complain in writing. 

I 

V 
'-4 
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/C,tL 	Q Ut) 	I could not ondei' sI;tnd IL e.ucne ihM 1 had I)C01 IINIM-IC(I hu 1h¼ 'hiIIiii 	 5 illness \hcli sialt mcinhcrs. \h1 	aic i °LSidii 	iii Ihic 	iiiipus is Leepii 	•iiitl  

1 1 oPcrlyirems in their .e pec.tivc residences since alhiiiicni iii (he quarters In iheiii 	iIh 
full knowledge of Dr. lhakw. 	lie himselF is kecpii , iiid tisifig ( v\ I limicl - i'll., ilenis 
(from .S0Ofl to colour I. \., \'( R. etc.) l)CIO11W 1W 1(1 .ciciiIis( I h)nic )( I ice incc Iii 
joining at this ceilIrL. Sii. viiatc.cr  has beeti ii 	iiii,iied in liweone hliks nI (his JLIIJ 

- does not mean thai I Was a so inecided to keep he io\t. property 10, niv ¼.1SO!id I use. 
Mv intent ion was to shill the Govt. material as per piocedwe and re ticI ed 111C ainc lo 
Dr. Thicker on 5h1I 

 April. 2000 also. that I NWH mv sell shill tile saziic zil Icr piuper 
verification and pnparation of inntorv list after recovery from illness. Rut he did not 
pay any attention. 

iv) 	When on 3 Aptl. 2000 it has already been instructed In shill the material UI) lo 4 11,  
ApriL 2000 then in ow Ol)ifliOil there was no iieed 1 0 constitule the coninhlilce on same 
day itself. Some of the conirnittee members are not even eligible to be included in the 
committee, As per m' knowledte. the said committee as constuutcd on 7a .l)111. 
2000 il hack date of 3 April. 2000. Since no body could able to show the copy of the 
order on 5 ApriL 2000 at my residence even after mv reqUeSt to all coneemed. 

]j 	of the above said facts it is clear that Dr. Thicker is involved in d1SIOiI0I1 and 
manipulation of the facts. Therefore, it is earnestly requested to vo'.ir kind honour 111,11 I)C may 
1X stopped from doing the same. 

Sd . 30.05. 2000 
J'RAS.\JYt 



- 	

L' -1 , 
I. 

' flrcloure 
	 True copy 

1, Office Not 	No.RC(MZ)P/153/97/557 11 a 	:ed 1th My,2000 

 My letter dted 7th April ; 2000 

 Copy of F.I.R 

 Office orth-r Io.I-C(MZ)E/± 	34/86/5490, dt.22.3.2000x'rOx or 
original order)0 

5 Office order No.RC(NZ)E/34/86/590, dt.22.03. 	2000 

(xerox copy of manipulated or9er) 

6. Office Orier N0.TC(MZ)E/34/86/5502, dt. 	0204.2000 

7 Office Order NO.RC(ME/75/86/VOl.I/5166, dt. 6.th Nov,99. 

8. C.L apnlication (3 Nos.) 

9 O O P O D cards(xerox copy) 
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. . .. 

Dated oiasib the 
13 th,Jtne '2000 

S u b 	
Loss of Rs.10,000/ regardi 

Ref- 	
Your letter dt030052000 

With reference to Your letter t.30050200 Wh1c 
has been recej\Ted by the 1derjgp o 

lose of the Office money aRlountinci RS•lOaOO/_(RUep ten 
thousands)only. 	 0  

Yu are hereby asked to ref1 
	the Off ic rnoflv emoufltjc Rs01O0o0o/ W1thj One Week ftr the receipt 

of the letter fajljg Whjc discioljnary actjo may he 
taken as per rules 0  

oExtn), Biwar Hamirpu(r0p ), 

t . • AZD THAJR ) 
Copy to - Joint Diroctor 

The Director ICAR 
ReSOCO1eX 

for EH Region Umrj 
ROad,1JfflireOhl 	

for hjs kjd 
The Fnace & ACct5 0ficer  forH Region tjmroj ROad,Urn1m

o 
Comp1p

r his kiad information 	 C 
Res hl 	f 
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TRUE COPY 

Regd. 

Dated: 30" June, 2000 

To 

The Joint Director 

ICAR Mizoram Centre 

Kolasib-79608 1 

Subject: Loss of Rs. 10,000/- 

Ref.: Letter No. RC (MZ) P/15319713'720 dated 13" June, 2000, received on 26.06.00 

Sir, 

With reference to above cited subject it is stated that your kind office is responsible for 

loss of Govt. money as well as my personal money amounting to Rs. 5000 (five thousand) only, 

along with some of the personal belongings. For that illegal action FIR had already been 

lodged. Due to loss of my personal money I am facing the financial hardship, therefore, it is 

requested that the same may please be refunded to me at the earliest. 

Fuither, it is requested that this type of official communication may please not be sent 

to my home town to disturb my family life at home town & harass my family members. 

In view of the above said facts it is requested that above referred letter may please be 

cancelled since I am not responsible for loss of Govt. money. 

Submitted for kind perusal at your kind end. 

Thanking you, 

Yours faithfully, 

Sd./30/6 

(KAMTA PRASAD) 

Scientist, Agril, Extn. 

Copy to: 
• ' 	1. The Director, ICAR Rés. Complex for NEH Region, Umroi 

Road, Umiam (Meghalaya). 



(TRUE COPY) 

INDIAN COUNcIL OF AGRICULTURAL REFARCH 
ICAR RESEARCH COMPLEX FOR N.E.H. REGION 
MIZORAM CENTRE: KOLASIB-796 081:MIZoM 

NO.RC(Mz)P/153/97/5787 	 Dated Kolasjb,the 20t July,200( 

REMINDER  

In continuation of letter No.RC(MZ)P/153/97/5720 

dt.130602000,you are hereby asked to refund the office money 

within 10 days amounting to Rs 0 10,000 0 00 (Rupees ten thousand)or 

which you have drawn for construction of underground water tank 

and misappropriated,fajnng which the same will be deducted in 

two equal instalments Rs 0 5000/- per month from your salary of 
August &September,2000 0  

To, 

Shri0Kamta Prasad, 
Scientist(Agr.Extn 0 ), 
Biwar,Hamirpur(U0p 0 ) 

Sd/- 

N 0 5. AZAD THAUR ) 
Joint Director 

Copy to:- 

10 The Director,ICAR Res.Complex for NEH Region,IJmroj Road,Uniian 
Reghalaya for his kind information 0  

2 The Finance & Accounts Officer,ICAR Res0Complex for NEH Rcgic 
Umroi Road,Umiam,Meghalaya for information 0  

30 Cashier,ICAR Mizoram Centre,Kolasib for informat1 -'n, 

0000. 

Dated r<o1asib,the2gh_2 
Opy toe- 

Shri.Kamta Prasad,scjentjst(AgrjlExtfl ),ICAR Mizoram 
Centre,i<olasjb for information and necessary action 0  

( M.P. RAJAK 
AssttoAdmjnistratjvp Ofj, er 

13 

End .NO 0 RC (MZ )P/ls3/97/7 



- 	- -- 	 CONF )ENTI!J  

flatod I<O1jb,the 14th U;t,2000 

The Joint !rector, 
IcR Research Co'm,lex for UEH Region, M.jzorAm Centre 1  Kolujh 

t 	• 	; 

•. 	
Ref 

1, Remjndor.jsauä vide letter No.RC(MZ)P/153/97)578 
dated 20.7.2000 vide Endt.No.Rc(Mz)p//.53/97/5845 "<- 	d 3 atecl 	• 8.2000 

2. My Regis thred letter dt. 30 '  tLi June,2 000 e.rid earl1 xrpUep. 

Sith: oss of P8.10,000/... req, 

Uith re-eren 	the abOve citedsubje . 	< 	 . as. under ct it 	t4 is ata 

.1, 1 hwc alrdy e 	1a.thcd & brought to.. the notj 	of higher 	uthorjtjeR vide I  my earlier le€tere 'for lo. 0$ 	ovi 	money a1onw.jth my peronaj moricy & tbe1ox... 
'I 

g.thqs du 	to high -1andec1neF3s of your kind authority, The FR has already been lodged with local Police, Since I am not.'rosponsib1a for the lose of Govt. moy, therefore, it is rqw?stec1 r 	 - that it should not be deducted from my salary till Linalisation Case, 	 of the - 

- . 	.. 	2.. 
• loss 	money had been brought. 	the-notic of the hiher.authoritje 

C 

immediathly hence' thecharj. 
that it has bec.m misaJ)prdatpd by mc 	baseje85 

• 
are 	 & 	c 1 .du 	to malafide intentjors to har;ass me ,? . 

.;. 	:,. 	 .3.' 	. 
'- 

i could -not underst3nd that when matter j 	mv sUgatton by .locl police 
recove 	

, -how. the order 	or i:und/ ry from my salary ha4 	ibupd ? 

.,. 	'• 
clear . 'in view Of the above said facts & circniataoes it F 

that I am not at all responsible 
for loss of Oovt.'money so I can not refund the same at this ;- 	'i.ovory.frorny 

'H- 	the 
stage. The arbitrary reC-slary.is  illegal therefore, it is request.3d 	J .same should not be made effective, . ,-"- 	, 	.-• 

	

•. 	- - 	• 	,_.'. 	. 'CI 	' 	• 	. 	- - 	 - I 	 - 	. 	 '• 
- 	

-. 
kind end. smm.ttted. for kind per1sa1 & Consic3eration at your 

An advance 
&ector, copy has already been sent 'o the Dj XCJR Res e  Complex, Umiam, 

':--. 	.. 	•. 	. 	. , . 	. 	 - 
Thenkjnc you, 

, 

• 	... OtLr's faitully, 
I' 	 . 	I 

- 
- . 	 (IWItTA PR.AS 74)) 

, 	 SClentist(Agrjlfl) 
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: 	

< 	COPY t .  

The Direoto:',C.R *arch 	nplx Lor VWH kQçion, 
-.tmroj Road, Umian 3rpai ) M€ghalaya f6r his kind pert onal 

/ 

	

	 & 
intervntion 0  `nco Dr. r4,s.cd Th'v3r, Jt,Dir CtOr,CCAR, 
Niàrm Centre is tryl C4, to breech my ndn1 r4r44 r 
cettfng waçes in fuLl 	orceriri heabitayr;cir 
fron ny slery,againsthe Govt moneywhich has been lost du 
to hi 	n illegal cctF)itiec, X would like to reqwst jOusthd 
honour thati'Uectal,recovory may p1,e*je not be made efec -
tiva till finaljsatjo OEtheHmatjer. lurther Sir, I would Uk 
to request that 1dndly )o Justice with me id sate me from w- •• 	 Thisi  Is not the Eirt tirn, in aarlicr occasioriç 
lso..he  has  done  the, I same'byordering.a recovery of Rs25O/ 

against a genu.tne bill o2 my tenure as I/c.J.D. De to intorw•-tion of AO he h as paid bac}. the 'arne rnce it was abouletel 
srbtrary snO il1a.lklorciiover, 	77/.ag8inst the water aria 
elactricjy carqes o5 c.ontist's Home had hegndedT- 

as 1e1r 	 7aerztit(rçjronomy)'s 5a)TI e 

 

or,  June,l99'. In fact it should be paid by the office 

~, 9mTA PI) 
ientist (gril.xtn 
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INV IAN COUNCIL OF AGRICtjI.p1j[A], 
L1•;[ Eci•j 

ICzP. RES EARCH COtULEX FOR  REC ION MIZ0Ivi CENTRE :i(OLIr3: 7% 01:14IzO' 

NO. RC(Z)P/153/97/ 	
Dadd :ol:j•), tho 23rd Au. 00 0  

MEMO R 	N U Li M 

With refe-rence to your lttr No, nil 0 , t 0 14.r.n0 
you are hEreby informE that you havr fai3. 	to 	ro - jt Rs 0 

 10,000/- (Rupees ten t}ouand)n1y m( ant for construction 
of the undergroundn water tank till date, Hflc, Rs, 5,000/_ 
will be deducte fro uour f7a lari for the mnth of Scpternbcr 
and Rs 0 

 5,000/- from your aiary for the month of Octobrr, 

2000 co a to enable this office to continue the con.tructjon 

of the underground well withIn Lipulated time 0  

To / 

Shri t<amta Prasad, 
$cictjt (Jgril,Exn, ), 

Üzoram Centre(o!asib, 

	

( 	 . AZAT Ti7a1R 
\ JOflt Director 

Copy to - 

10 The AdministraLtyc Officer, ICAR Res 0  Complex 
for NEH Region, Umroj Road, Llmiam, Barapeni fc kind 
information and ncicy, action 0  

2 The Finance & Accounts Officer, ICAR Rec 0  Complrx, 
for NEH Region, Umroj Road, Umiam, arapanj f or 
information 0  

3. Dealing Ac.istant (Pay bill) to drduct Rs 0  5000/_ 
each from hi salary for the month of Scrtcmber & 
October, 2 000 
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0 à4 No. 280 OP 2000 

Shri Kata Prasad 

0•, 

çL\ 
C(  

U 

nion of India & others 

XN - Th*D WTTER OF 

Written statement submitted by 

resporidanta No.1 and 4. 

The respondents beg to submit the written 

statements as follows ;-. 

1. That with regard to paras 1,2,3 and 

4.1  the respondents beg to offer no comment. 

20 	 That with regard to para :4.2 the rs-. 

pondents state that, his performance is absolu-

tely not to the satisfaction of all concerned, 

often he makes false and fabricated complaints 

against,stabordinantc with malafide intention 

to harass them. In thJs context a copy of the 

explanation dated 22.10.1998 given by Shri 

MP. Rajak, Supdt. of this Centre in response 

to the complaint submitted by the applicant 

against him will show the malafide and v-in- 

,, dictive attiüde of the applicant. From this it 
.\ LJVLA' 	

I 

.?"1s also secn that how he created 'problem for 

' the normal funtioning of the Centre by :11igally 
O; 

c 	 locking the rooms •. The applicant also made all- 
') 	

egation against a Driver Shri Sankar Rana. 

Contd.. . .2/- 

El 
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I .  

• 	After eruiry it was found that a lleqaticn was 

false and for such falàe allegation against 

a driver the applicant was warned by respon-

dent No. 4 vide No. RC(X)C/78/86/4728 

dated 264.1999. As a chairman of the Conm-

ittee for the cOnstruction of undergroiird 

Water. tank, the applicant misused his power 

and authority for which he was served a Memo-

rañdurnNo. RC()3/98 dated 29.5.2000 from the 

iirector, ICAR Research Complex for NE}I Region. 

Umiam Meghaiaya. Hence his claim that he 

continued to perfo.rn dutIes to the satisfaction 

of all concerned is totally false. 

Copy of explanationis anne-

xed hereto and marked as 

• 	• 	M1NlJRr- 1 

Copy of letter dated 26..1999 

is Annexed, hereto and marked 

as ANNEXURE- II. 

Copy of Memorandum dat ed 

29..2000 is annexed hereto 

- 	• 	and marked as ANNE)CURE-III. 

34 	 That with regard to para 4.3 the res- 

pondents beg to state that the Joint Director 

of the Centre has to initiate,any developmental 

Contd...3/- 
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• 	activities/Works with the co-'opetation of all the 

staff members. That statement made by Sri K. 

lrasad that he took up various developmental ac 

tiviti.ez is far from the truth. Sri K.Prasad's 

appointment as a chairman of the cafftnittee for 

the construction of underground water tany. is 

usual and as per the, office procedure as he is 

the senir most amongst the Scientists at this 
4 

Centre. After,appinttig ?xas Chairman, he 

has misused his power and showed incompetence 

for which the Director has issued a I4emorandum 

as mentioned in para No. .2. 

• 	
4. 	 That with regard to para 4.4 the res- 

pondentè beg to state that for smgoth unction 

ing of the Centre the Joint Director has to 

allot/distribte some of the dntj.ea/activities 

arnong. the existing Scientists as per the usual 

procedUr. Consueflt upon the transfer of 

'Sri -Rajesh Kumar, Scientist (gro) to the IR 

Resecrch complex for NEH Reqion Umiani. Meghalaya 

Sri, K.Prasad was made incharge of the Scientist 

Home vié Office order No. R1Z)/75./86/VOl.1/ 

5166. dated.06.11.1999 to lookafter the manage- 

ment as stated. 

45 	 That with regard to para .4.5 the res- 

pondents beg to offer no càinment. 

Contd...4/ 
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V 	

V 

6. 	That with regard to paraA.6 the res- 

pondents beg to state. that Sri K.Prasad has 

joined at I4izoram Centre on 03.02.1998. Soon 
V 

 after joining he ruésted the JoInt Director 

to allow hixn to stay in the Scientist ome for V 

the time being and the Joint Director has allowed 

accordingly. But after occupation of the Scienti-

st Home, Sri K.Prasad admantly continued to stay 

violting the norms and regulations of the 	V 	

/ 

Scientist Home and also defying the orders of 

the Joint Director issued to him time and again 

for vacation of.  the Scientist some, vide Office, 

order No. RC(MZ)/34/86/3905, dated 17.10 • 1998 

and No. C(4z)/34/86/4686, dated 15.05.1999 

and Sri K.Prasad's reply No. Nil, dated 19.05.1999 

and Office order No. RC(MZ)E/34186/4714, dated 24. 

05.1999. This proves his continued unauthorized 

occupation of the Scientist Home and'the defiance 

of the orders of the Joint Director. The continued 

occupation of the Scientist Home by Sri K.Prasad 

created problem for the Joint DireCtor for its 	V 

V 
maintenance and accoModation to the visi.tinq 

Scientists and other Officials. 8ince Sri. 
V 	

IC.Prasad has occupied the Scientist Home illegally 

V 	 and hence the difficulties were brought to the 

notice of the Director, IChR Research Complex 

for NH Region, thnam, Meghalaya for his approval 

Contd.. . .5/.. 
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• to shift theScientist Hue to the newly Cons-

tructed Type-Ill quarters of this Centre to 

acconunodate the visiting offi1als. The 

Director has considered and conveyed his app-

roal vidé Officer order No. RC(G) 39/79(pt), 

dated 1402.2000. Acording1y the Joint 

• irector has issued an Office brderNo. RC(MZ) 

P134/86/5490, dated 22.03.2000, wherein the 

exi.sting..scientist:•Home (Quarter No.2) has 

been allotted to Sri.K.prasad as a residential 

quarter ,  andgiveri directions for the shifting 

of the materials of the Scientist Home to the 

newly constructed Type UI Quarterpositively 

on or before 31.03.2000. From the aforesaid 

facts and circumstances, it can be concluded 

that the •issuance of the above Office order 

was essential for the maintenance of the 

Scientist Home, but not to haras Srj.I(.Prasad 

s alleged. 	 - 

Copy of office order dated 

7.10.1998 is annexed hereto 

and marked as ANNEXIRE-IV. 

Copy of office order dated 
• 	 - 	

• 

 

15.5.1999-i annexed hereto 

and marked as NEXURE.-V. 

Copy of reply dated 19.5.1999 

is annexed hereto and marked 

• 	asANNEXURE-VI. 



6 
S. 

Copy of office order dated 

24.5.1999 is annexed hereto 

and marked as. AN!JEXURE-VTI. 

Copy of office order dated 

11.2.2000 is annexed hereto 

and marked as ANNEXtJRE -Wil. 

Copy of office order dated 

22.3.2000 is annexed hereto 

and marked as ANNEXURE-IX. 

70 	 That with regard to para 47 the res- 

pondents beg to state that the statement given 

• 	 by Sri.K.Prasad is self-motivated. The Scien- 

tist Home does not mean only the home i.e. 

• 	Quarter alone, but also include all the materials 

of the Scientist Rome e.g. furniture, T 4V., 

refrigerator, utensils, gas stove and cylinders 

etc. Ouring his illegal stay at ScientiMt Rome 

for the pepiod from 03.02.1998 to 01.04.2000 

Sri.K.Prasad siso utilized the m.terials for 

his personal purpose. His intention was for not 

vacating the Scientist Rome apart from creating 

• 	problems for its maintenance and also Co utilize 

the materials for41.s personal purpose. As per 

Office ordérdate:2.03.2000 he occupied and 

submitted the occipat-ion, rep9rt:on 01.04.2000 

Contd.. . .7/- 

14 
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but he did not hand over the materIals lying 

in the Sàientlst Home. Morever, he did not allow 

the staff members to shift the Scientist Home 

materials because he wants to utilize those. 

materials. As he stated SI  the said Sc.entist 

Home already been shifted to another place 

but some furniture was lyIng in the said Quar-  

ter Io.2" from that it can be ascertained that 

Sri.K.Prasad. alongwith the occupation of the 

quarter alsp tetained alithe materials of the . . 

• 	ScIentist Home. 	 . 

8. 	That with regard to para 4.8 the res- 

pondents..begto state thatSri.IçPrasad IUe-

gaily retained all the materials of the Scieri-
tist Høme and created a problem to the Joint 

Director for its maintenance. ijitmaeelv1  the 

joInt Director has constituted a conittee vide 

Office ordEr No. RC(E)34/8615526, dated 

03.04.2000 for the phys ica i .verifica tiOfl and 

ghifting of the materials Of the Scientist 

Home. Accord.ingly, the congnjttée mnbers have 

physically .verif led the materials of the 

Scientist Home at around 8.00 AIM. on 05.04.2000 

in the presence of Sri.K.Prasad, made the in-

ventory of the matetials and shifted to the nly 

cOnstituted Scientist Home. The statement made 

C- 

C. 



by Sri.K.Prasad that during his absence the 

Joint Director cut th lock of his. residence 

and took away .15,0001- and other. belon1nq 

is absolutely false and fabricated 'with mala-

fide Intention, 4iie the côrrnittée members 

approached in pursuance of the above Office: 

order, Sri.K.Jrasad was personally present at 

his quarter, therefore the question of cutting 

of lock does not arise. Sri.K .Prasad lodged 

a false and fabricated P.1 .R. at the Police 

Station, Kolasi.b against the Joint Director 

and other staff members of this Centre with-

out informing the office. Poli.ce investigated 

the cue and fdwd that charge in false. 

Copy of the office order 

dt,. 3.442000 Is annexed 

as )INNEXTJRE-X. 

9.' 	That with regard to para 4.9 the res '- 

pondents beg to state that, he wrote a letter 

dated 7,4.2000 	to the Joint Director to 

arrange, an amount of .3000/- f or payment 

• of the workers it not, justIfied, because nei-

ther the Joint Director nor his staff have 

stolen money/other materials from his resi-

dence.' In fact the applicant received a cash 

amount of R.lO.00O/.. (Rupees ten thousand) 

only on 16.3.2000 from the Cashier for the 

- 	 (.. 

Contd .... 9/.. 



purpose of paying the wages of the workers 

engaged for the conitruction of the indergro-

und water tank in the Centre. But the appli-

cant did not pay, the wages to theworkers after 

receiving the cash money. Then after 20 days 

from the date of receipt of the cash money 

i.e. on 5.4.2000 he lodged an F.I.R. against 

the Joint Director and other staff that they 

committe theft Th:hi  residence . he . I 

polie.neatied the case and found that, 

• the case is false. The applicant neither 

• infrmed the office why he could not make the 

payment of wages to the workers between 

.1603.2000. to 5.4.2000 (i.e. on the day he 

lodged the P.41.R4) nor he deposited the money 

in the officeCashChest which is more safer 

than keeping elsewhere.. In the above said ' 

cIrcumstances the Joint Director was not satis- 

fiLed with his explanation and hence he did 

not draw the extra contingency amount for 

• payment of wages to the workers. 

10. 	That with regard to para 4.10 the rs- 

pondents beg to 9tate that the Joint Director 

issued the Office order No. RC(I4Z)P/153/97/5624, 

dated 19005.2000 asking Sri.K.Prasad for expla-

nation for non payment of wages to the workerS 

'engaged for constiction of undergDound water,  

tank only after the workers approached the 

• 	Joint tirector. Even though Sri .K..Prasad 

received the office money for the said pur-

pose, but failed to pay the wages Of the 

-. 	. 	• 	 • 	. 	• 	Cortd,.., 	• 
10/ 
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workers engaged by him. Issuance of the said 

Office order is a part of the ai nistration 

but not: to harass Sri.K.Prasad as a1leed by 

him. In factSri.Krasad has lo,_a—fa1s 

F .I.R.to stafltiate his 	 tPio  

and. sübse4uefltly ruested the Joint 

Director on 07.04.2000. for an additional 

amount or Rs.'3,000/- towards the wages of the 

• workers with an ulterior moti'e to blame 

and malign the image of . the Joint DIrector. 

	

ii. 	That with regard to para 4.11 the res- 

pondents beg to state that the workers approa-

ched the Joint 'Director once again and pressed 

hard for their waqes and Sri.4Prasad did not 

respond to the earlier Office order and hence 

the. Joint Director asked to explain the reasons 

for nonpayment, of wages to the workers vide 

Office'. order No. RC(MZ)P/153/97/5614,dated 

30.05'.2000 as per the office procedure but not 

to harass. Sri.K.Prasad as alleged by him.' 

• Therefore Sri .K .rasad s statement that the 

Joint Director is harassing him throughout 0 

his service .carcer at Mizorarn Centre is 

absolutely false, baseless and beyond the' 

fact.. 

	

120 	That with regard to para 4.12 the res- 

pondents beg to state that the statement made 

- 	 . 	: 	. 	 •. 	Cofltd ... 1l/ 
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by Srl.K .Prasad through his representation dated: 

30 .05.2000 was baseless and far from. the actual 

facts and incidents. In fact he has isappropr-

jated the office money for his.persona] purpose 

and blamed the Joint Director for obvious reas-

ons • Hence. the explanation submitted was swrw-

arily rejected.. 

13. 	That with regard. to para 4.13 the .res- 

pondents beg to state that soon after joining at 

this Centre Sri.K.Prasad indulged himself in 

nefarious activities, Which were contrary to his 

duties and responsibilities. As already mentio-

ned he has unauthorisedly occupied the Scientist 

Home for more than two years, defied the orders 

of the superious,, harassed the subordinate staff 

lodged false and fabricated police case against 

his superior and other staff members and locked 

the office on working day etc. The abre acti-

vitis are contrary to the C.C.S rul€s. The  

Joirt Director if wanted to harass him he could 

have initiated the discIplinary action agairst 

him much earlier but he did not, because he was 

• sympethetic to his subordinates and settled 

all the dIsputes amicably. The Joint Director's - 

maiz concern was to run the Centre- smOothly 

• 	 and peacefully. The  issuance Of orders to Sri. 

K.Praad tovacate the Scientiwt Home, creation 

of nr1Scientist Home and allOtting the old 

scientist Home (quarter No.2) as his residential 

quarter and ultimately shifting of the materials 

of the Scientist Rome to. the newly created 
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• 	Scientist Home are part of the Joint Director' s 

responsibi1ites for its maintenance but not 

to harass him as stated. It has already been 

categorically seated that the shifting o the 

materials was done by the committee rnemnber 

- in the presence of Sti.K .Prasad and breaking/ 

cuttkng of lock as alleged by him is absolutely 

false and fabricated. 

14. 	That with regard to para 4.14 the res- 

pondents beg to state that since the explanation 

submitted by ari,K.Prasad was not satisfactory 

and hence the Joint Director issued another Off-

ice order No. Rc(MZ)P/153/97/3720,, dated 

13.06.2000 to refund the misappiopriated office 

money which is a part of the administration. 

150 	That with regard to para 4,15 the res- 

pondents beg to state that once the Government 

- money has been received by Sri.K.Prasad and 

thus misappropHated by him, it is the respon-

sibility of the Joint Director/Drawing and - 

Disbursing Officer (D.D.O.) to recover the 

office money and to complete. the assigned work 

within the stipulated time. 8ince Sri .K.Prasad 

was on leave, it was inevitable to the Joint 

Director to communicate with him to his leave 

address, regarding refund of office money con- 
r 	

•  siderir'ç.. the facts and circwstances • T herefore, 

the explanation given by Sri .K .Prasad vide his 

letter No. Nil, dated 30.06.2000 -regarding the 

* 	 Cont d. . . . 13/- 
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loss of official money is misleading and hence 

not acceptable. 

160 	That with regard' to para4.!6 the res- 

pondents bg to state that the explanation given 

by Sri.K.Prasad on 30.06.2000 was unaeceptable 

and disagreeable to .  the Joint Director, thus 

he has issued another 0ff ice order No. RC(PIZ)P/ 

1$3/97/5787, dated 20.07,2000 asking him once 

again to refund the office money to carryout 

the pending construction work. 

. That with regard to para 4.17 the res- 

pondents beg to state that the statement made 

bySri.K.?rasad vide letter No. Nil dated 

14.08.2000 was baseless, contrary to the actual 

facts 1  with an intention to delay the refund 

of mondy and to crate hurdles for smooth runn-

ing of the centre. 

That with regard to ara 4.18 the res- 

poridents beg to state that all the statements ma-

de by Sri.K.?rasad regarding the loss of money 

were false, baseless and unacceptab]e to the 

Joint Director and left with no alternative 

but to issueOfflce. oder No. RC(MZ)P/153/97/5885, 

dated 23.08.2000 for the recovery of misappropr-

iated office ncney from his salary since he was 

not refunding on his own. 

That with regard to para 4.19 the res-

pondents beg to state tIflt initiaton of all the. 

activities i.e. shifting of the materials of •• 

the Scientist Rome, issuance of orders for the 

refund of official money and its recovery 
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1( 

was necessary and inevitable to the Joint 

Director/D.D.O. from the administrative point 

of view, but not to harass and spoil the ser 

vice career of Sri.K.Prasad as stated by him. 

204 	That with regard to pará 4.20 the res- 

pondeflts'begtO state' that it is a fact that 

Sri.K.Prasad has 'received office money amount-

ing to Rs.10,000/- to pay thewages of the 

wOrkers. It is note worthly to mention that 

Sri.K.Prasad misapprojriated the office money 

and lodged a false and fabricated P.1 .R. 
accusing. the 'Joint Director and staff merbers. 

Non' refunding of the office, money by Sri.K. 

Prasad created problem in maintaining the 

cash book and regulari.siLflg. the accounts and 

to continue: the pending construction work. 

On ,the other hand4 the workers, who had 

actually worked were pressing hard for their 

wages. Morever all these activities regard- 

ing this matter has been informed to the 

higher authorities vide Office letter No. 

RC(MZ)C/78t86, dated 22.06.2000 and the re 

covery of the money was done accordingly 

and was ratified by the competent authority 

vlde N'o . No. RC( C) Lc/9'l/20 00 on the basis 

of 'aforesaid facts and circznstaflCes the act of' 

Joint. Director/D.D.O. regarding the recovery 

of the' money did not violate the're1evaflt 

rules. The Joint Director firmly believed 

- 	' 	 Contd ..... 15/- 

ft 
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that the theft has never occured and thus issued 

the orders to refund the money. 	 . 

Copy ,  of office . letter dated 

22.6.2000 and Memo dt. 

30.10.2000 are annexed as 

ANNEXURE-XI and .. 

respectively. 

That with regard to para 4.21 the res- 

pondents beg to state that the Joint Director 

also hOlds the power of DD.O • as such he is 

responsible for maintaining the cash and accounts 

of the Centre. Hence, in that capacity the Joint 

Director has issued, the orders to refund the 

jppriated office 'money. 

That with regard to para 4.27 the res' 

pondents beg to state that the Joint Director is 

also the D.D.0 • and so competent to issue the 

order for recovery of 	 monay. 
- 

'The higher authorities also ratified the action 

taken by the Joint Director. Sri.K.Prasad 

raised.the issue time and again that the matter 

is under investigation. In fact he knowB the 

factual position what he has done and 'impl 

cated the 'Joint Director and other staff meni-

bers for his self interest and to harass then. 

Sri ,K .Prasad filed false F • I .R.. and hatched a. 

conspiracy with an effort to hide the actual 

fact and to. malign the image of the Joint 

Contd,,..15/- 
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Director and other staff members , for his 

• act of misapropriat ion of office money. 

23. 	That with regard to 	para 5.1 

to 5.1 the respondents 'beg to state that 

in view of the staternenté made ibeVe the 	 V  

applicant is not entitled to get' any 

relief. 	
V 	

V 

V 	

V 	The respondents further beg to state 

that the interim order of suspending the 

recovery of .10,000/- be vacated and the 

V 	 V 	 0424. be dismissed with cost. 	
V 

V 	 ••••.•.. 	- 	• 

..,....... verification 
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• 	 vrnRIPICATION 

I Shri. N .S • Azad Thakur, Jøint Director, 

ICR. Research Càmplex for N.E.H. Region, 

Mizoram, do hereby solemnly affirm and state 

that the statement made in this written state-

ment in paragraphs 	7 	14 	are 

true to my knowledge and those made in paragra- 

phs. , C 	'- 	are matters of records, 

informatiofls derived therefpWhiCh I believe 

to be true and the rest on my, humble submission 

before ,this Hon O ble Tribunal. 

And 1 sign this verification on this 

3 	day of 	 ,20Ol. 

DEZRANT 



'To 
The Joint Director, 
ICAR Research Complex for 
Mizoram Centre, Kolasib 

• 	 4c•' 

NEFf Region, 

Sub: 	Explanation 

NO.RC(HZ)Extn 0 /Confi/98/2,dated 26.998 
and the same received by me on 17010098(A014)0 

1. 

Sir, 
With duo respect and humble submission, I have the 

honour to state the following points in respect of Shri Kamta 
Prasad' s allegation0 

That Sir, I did not ask Smti. Lalchhanhimi,Messenger 
to called Shri Kamtn Prasad which is completely false and 
baseless0 

That Sir as the allegation made by Shri Kamta Prasad 
in regard of Key of Maruti Gypsy it is fabricated because on 
very otc that day at around 630 P.M. Shri Kamta Prasad while 
going to his residence called me in my quarter and askód me to 
keep the keys with me and accordingly in a good faith I kept 
the keys with me in my quarter0 But sir now it seems to me, that 
he devised a conspiracy by giving me the keys of the same Maruti 
Gypsy0 

That Sir in carifiction of the said fabricated 
allegation I am humbly revealing 'some ovedent facts which is 
enevitablo for your information0 As a Office Superintendent of 
this centre I notice that Shri Kamta Prasad with a pro-devised 
plan creating various problem in this centre for fulfilling his 
personal desire0' I have notice, that he mis-behaved with me as 
well as with' other staffs of this centre many times0 I also 
came to learn that he sometimes made lockout the office and this 
matter I plead. for your attention to enquire into the matter, 
because on 10998 he did not allow any staffs of this 	to 
enter into The'f ice because he locked all the doors and gs 
of this ôentre and kept keys with him0 

That Sir, Shri Kamta Prasrtd is an ill-mannered and 
very haughty and his main intention 16 to harm and this vary 
fact is clear from his allegation ru'id tho contents of his writting 

ho has written in the said allegation need a proper scrutiny 
and interpretation0 

That Sir, Shri Kainta Pradad is seems to be dindectitive . 
and his activities and attitude is doubtful because to my hypo-
thesis he intended to get transfer from.this centre and to fulfil 
of this desire0 His intention tocreatjng 1)roblom and harassing 
the staffs of this centre0 When you remain out of station and to 
confirm this vary fact I request your honour to examine into the 
said matter and sock the opinions of the other staffs and you can 
prove the true facts0 

,'i 	.1 	.-. 
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In view of the above stat(rL fact and 	;CUiflStii; 

I would. request your honour as Head of this centre to look 
into the matter in its true perspective and varify the true 
facts and do me 3ustice, because the be-haviour of Shri Kamta 
Frasad which offended inc vary much ar.1 the said allegation 
which are absolutely false and malafide distress me so that I 
may get relieved from mental worriness and perform my duty 
properly, 

Thanking yout 

Dated Ko1aib,the 
22nd Oct.19980 

Your' s faithfully, 

- 

iV ; c t C/ 

(M. P. Rajak ) 
Superintendent (A) 

Copy to : 

The Director, ICAR Resoardh Complex for NEH Region s  
Urnroi Roadi Umiam ,Meghalaya for information. 

C, 

in 
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INTZfl COUNCIL OW ?.QRZCULTUMLfiERCH 
xcn itrcø coiti'tix POR N.EH. toion 
lazonm CN'tfl1!sOt7P lfla 796 0114XZORfl 

••a. 

no. C()C/18/46/"/ 2? 	Dated (ola3ib,the 26th May# 199, 

x have gone through your cc' 'laint dated 22nd 

May, 1 99 zcsJjtf1 on 24.5,99 firom=inm wherOin yuhaVe made 
aegattons against shri senkar Rana, Driver for'hin misii 

behaviour and nonicomplienco of instructions by rhi tah1cer 

In this regard, Z am to say that fthri GeHe singh 
(T4) and iThri fl, ZoJthwna (T414) who also acconenied in the 

same vehicle for official duty 9  were atked to testify' yaiu 

complaint and they have submitted the written statement that 
Thri sankar Rena, Driver was asked by the scientist to stop" 

the vehicle at Diekkawn to collect qtlotation8 and got 'down 
there and has not nU*behavc6 with sciontitn in tkny manner 
rather requee.ted-them that hn has to proceed for cornpleton 
of other urgent official work as assigned by the Joint Director. 

Xt has been obeervad that yo.tr complaint against 
Ehri ankar Rana, Driver is not found proper 'end juetiftedo You 

are tnisleeding the trndersiçjned bym&dng baseless end false 
allegations agatnet the above raid subordinate staff and 
trying to create unnecessary problems which are hampering the 
peaceful dLrchargo of my duties. It is thus viewed very èéroualy 

	

that inrtead of Urcharging your dtit.ien for which you era aim. 	/ 
gaged, you are rather indulging in wLlful ±nrubordjnatiofla 
in combination with Rhri. Rajesh Icutnere flence, the undersicjnd 
is compelled to warn you not to repeat such things In £iture. 

(N • r, 	N? ThIJR ) 
Joint Director, 

TO 
Shri Kamta Prasad, 
scientist .gril.Exth.), 
TCAR 	 t fefj. 

Copy to $ 

The T)irectot, XC7fl Mes. Complex for N.E.It. Region, 
Umroi Ro9, Umiam, Mnghelnya for his kind infor" 
mationat 
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- 	 INDIi1N C QUii Cf L a' A WIICU L2'IJRA I, RES1?i BC1J 
JCAR RESEjIJWII CVMP.LLX FOR Y.F.H. PEGION 

UMBOI IWAD, Ut?IAii,'793103, MEGLIALAYA 

No.RC(E)3198 	 Dated Umian, tlzc..29th June2000 

MEMORANDUM 

It has come to the notice of the undersigned that 
Shri Kamta prasad, Scientist (April. Extn.) of ICAR Research 
Complex/or NEll Region, Miora74 Centre has. issued an office 
note No,RC(AfZ)CO1841861 Vol.1115491 dated 25,3.2000 regarding 
construCti on of underground witer tank under his signature as 
Chairvtan,. CorrlT4ittee. 

it appears through the office note that Shri Kanta 
Prasad, Scientist (April. Extn,) has misused the power 
wherein the Joint Director is the authority to take the 
deci3ion 1  to approve and sign any official letters/orders 
at hislovel as per the delegation of po!''era. The matter 
has been viewed seriously. 

S/&rtprasad is hereby asked to explain as to why 
disciplinary action should not be taken against him as per 
rules as deem fti and proper. The reply should reach the 
undersigned within 10 days of receipt of this Memo0 

II • D • VEI-A ) 
DThJSCWR. 

To 
Shri lCamta Prasad, 
Scientist (April. Extn.), 
ICAR Research Complex for NEIl Region, 
Mizoram Centre 1  P.O. Kolasib, 
/di2oraz4. 	 1 

Copy to 

"- Th Joint Director, ICAR Research Complex for NEIl 
Region, Mizorarn Centre, P.O. Kolasib, Mizoraili for 

) information. 

xk 

/7f 

le 
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11tf9 '113il 	'I 
MILUI U4 CEt1'tith, KOLAL3IB.79608 I (MIZO)thfl) 

Dathd iCo1nsib,th 17th Oôt1998 

q1cEOjt 

Shri Knmtg Prnsnd, 	 And 

Llhri Rajo3h Kur r,tJb ntit(Aire) who hRVe hooll àtotipythg 
the Scinflti8tt3 Home since there joiniti in this Centreb 

Therefore, they have been nsked to Vaotitbt 

Sôientist's Home irmed1ntel6 They miy nppl Lor quirter 
and: accordthgly al1tmettt will .h thnde to thot 

• 	 ( N3aAZA1J ri1AItiR ) 
Jo:tNT tJIR,COR 

To 

31iri Kttmtt Ptlanad f  
Scientist(Atr1il611Xtn,) 	. 
IcA, KolüI 	 .• 

26 Shi itjh ktDnr 
Scieitist(Aoo),f0ut 9KD1ib 

-I 	 • 	 - 
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The 1ttnc cifUftc tU 948MtMCR of 1418ortM 

bn allotO 	iitit rMartery as detelled be1v. 
They May ecpy the qrtr brthe f1rit wm1t 01 1w 1 1109. 

Q 

1, 	:i.tte 	,c,L*ntDt(Parti,ttn,) 	I 	A 

o.) 	2 

3. 	 S 

Thty zbould mtVn hv t, rbte by,  tbe r4160 W 
.t?t fo rce from time to ttre by XPfl mn1 stso the 

o114aj tormp xw 	ttjvir.. 

, TO 	Iitttr or phtring of the accarmnaglation will be flt1. 

2 1triet Oonrumpticsn ch trt4m-  cha"on and any Gbó CUZV 
b 	ciUr1y id by itibrnt 	tn!t h.t •11t,trd .ttar 

ZG The offleor to 	 t,ed Pball  tntin the 
rt 	.e thc' ptc In cIet cLtt*e to the retL*fvtGX 
Df that iib*ity. 

4 @  TJm a1lattev:bU 1^ rerr-onv-.1blefor any 
E th* a'rtr. 

	

liv t€e 	be l*tin*t' in the qQeXt'2r/, iea. 

8. The 1ett 	rre &vid nt t' anaroadh Ormliend sothft thifl 
On t&&tr plinth ert Er ,  jercntng. 

oint I)reetot 

Cipy toi 

a 9  niti 	 vMte the 
.njh 	cinirt($o.) 

2, fh 	agnrye 	ci.ontfttQ oil cienre )or 1nEi!tton. 

4, tL 	tr 5 tC? 	 I 
for Eitti. 

& Ctt1tS 	 P. •CO%n.  tfl Tt 
tVJT'4 	r 0 

 

for 

8, .DeU h?Htt.(y b11t).t?TP tjic,rn contra for infrtioflo 
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INLIAN COUNCIL OF AUUICULTIJItAL ItL,EARCII 
ICMt 1tLL,itC1J COE1I'LI..X FUR t'iL.n 1th.UIN MI91tAM CL.NTfth,: KULASI1J....790081 (zll40LAM) 

Datød Kolni3ib the 24th May,99 

Sub: 	Request f o r accPrnmdatjpn in .Soientjstés Heme re&arcllng 

With reference to Your let4r dated 214599 
I am tp say that the 'equIred basic fç1lItIes 1ik 
o1ectrjc1 oonriectjpn, water tank for water facility 

hecr provided and approach read, pedestrjn path 
are als, available. 

As regards, lnstallfltjGfl of •verhead tank 
carncfty 30,000/. -  to 50,000/ -11tres, it Is under 

You are therefore, asked t, vacate the 
3Cientit'8 Home and occupy quarter $e3 Of Bl.ckA' 
at the earliest i.e. by the fIrst weck of Jt.th99 as 
per Order fl0.RC(M2)E/34/6/4685 dt 	15599 • 
further requot will he sntertajj 1  

( 	
J~~01411f- 

14 - s. AZAD TiAKUi( ) 
JOLNT UIIu..,cTcjjt 

Shri Rajesh Xumnr, 
Sc tent tat (ACre .) 
lAR, X•lj.b 



QfINDIAN a.)UNcIj RIcuL!rtrRjL RESEARCH 
ICAR RESEARCH a)MPLEX FOR N.E.H.REQION, 
UMROI ROAD, UMIAH - 793103 MHALATh. 

• RC ((;)39/79 (Pt) 	 Dated .U*iaa • the 11th Feb • 2000. 

The Joint Director, 
ICAR Rea.C)mplex for HER Regions  
)tar 	(nt.rs, IColajib. 

Subz- 	1queat for ehifting. of Scientjat Home to New 
residentjl quartere(Type.xx) and allotment of 
old reeidntja]. quarter (No.2) to $liri. JC.Pta8ád 
Bcientiat (¼i1.Ecten.)..re9ard1ngo 

Ref 	Your letter PooRC(}1z)JD/2000 dtd. 04-02-2006 6  

8ir, 

I am diredted to convey the appr,va1 of 	etént 
Authority to t ha shif ting of Scientist ibino to now 
TypeIx quarters as proposed for vide your letter undar 

reference. 

TOure faifhfu.11y. 

( • INIfA 
ASSIT. ADMI NI8TRATIVE orrxctR 

C ADMN. ). 

0•• 

q6 

I 
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fi'Cfl 

cMPFT 1 r)l,(1j4f 196 (31Z')tt1'H 

nat.rcl 	 22fld 1aZa. 200 

rrrr 

Zn r'nC cre.  thc oefice oxier o.flCO3/Pt0 

t1 11th eh.201t), tivd thvi mnt 	 om (navtr' no.2) 

'' cmt.r t; 	t 6(n1y c.nitruct 

nit3ntt1 	X1 	 With ilm 4ftliatv eEf4?ct. 

The pHt tnUot 1ow 	3t4X flo.2(o16 qtr.) 

bncfrth Is allokoO. t (71r.L.xi 
With the Ucimg •conitton w,9.f, 1,4,2000. 

1 w' t 	tUrr, r hiçj. of tht c 	xati&n wLlt u 

!, 	tt cittrnptk 	cq 	p.t"r rind in' oth'r 
chrçe hodt b r Ianily 	 tflitt his 
iioted trztn. 

3. The 3iCCX to Wh()) fl s:tEisfltC I&  ellaw*4 fthftll maintain  the 
zcrLtr'eiwe 	th,4 	 carlditl6n to thu  natjefactorl 

Of s'e ttthority 
4 The 1* 	bc' 	 Jor Ony 

oE t)i 	 0 

t 	vtc1 thcXd ba ntain 	.n thu i.4r/pOits*sU. 

6. The 1ti 	iet'l not to imcro*ch fartilimida, other 
tit thn. %tartror pUnth ibroa gor crdenina, 

C 	,r •mtrn ) 
•.ioin ViCt'3r 

Copy to s 
I. Thc iZt,Cft 	n.tcw1 	for UIfl teioTi,WrOI ftonc1, U.tp 

4eha1ayn tor his Und ioxintfl. 

The nnc. A Account'; O,!fic!r.ZC)fl R •cr1ex Lor U!}! Rtgic*i 

	

Jrroi Road. t a 	1ay fur inrcttoi. 	0 

hri, Cjit4  prap cinnti3t(?gri1,Tth.),I 	M.ttOZ1i1  9flt*j 

la&th. 
4s  thrio  (; *~To taac that all the r,teri4 

re if td to qtsZtr to. S t 6 b.Eoró 33.'t ti,rch e  20004  

S . The 1/0 c,irnt.tet061l tiw tiU rrin with the Joint Dirctor 
unUl fuxth'.r oiiiur. 

6 0  X/c Estate 0icit to o that rhiftinçj 	e coi%p1oted 
j;of*ra .and on 316t mAr6i g  

qlll 
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- 	 coilr:cxr, OF 	 cci 
fl1a !1RC1t C0W'L?) ?Ofl H ?' .H. ftPX ION 

MIOflM CItRE i 11J Z!7?6 081 t170UJ&U 

S... 

zo 	)!/34/o6/ SS24 	 T atnd to1a&Lb the 3rd Apr11b2 000 

0R"IR 
We ... ,. 

? co ri.tee o .f the Eol1winçj riember is h%'reb1 
c&nstitutedtMder the chairannhip o the- JointDireótor to 
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CONFiDENTIAL 

INDIAN COUNCIL OF AGRICULTURAL RESEARCH 
ICAR RESEARCH COMPLES FOR N.E.H REGION 

MIZORAM CENTRE;KOLASIB; 796 081; MIZORAM 

NO. RC(MZ)C/78I86/ '41 
	 Dated Kolasib, the 22' June, 2000 

it; 
The Director, 
ICAR Res. Complex for NEH Region, 
Umroi Road, Umiam, Meghalaya. 

Subj: 	
Misappropriation of office money amounting to Rs. 10,000/- by Shri Kamta 
Prasad, Scientist (Agril. Extn.) - reg. Q  

Sir, Most humbly and respe,ctfully, I beg to submit the following facts and incidents 
regarding misappropriation of office money amounting to Rs 10,000 (Rupees ten thousand) 
only by Shri Kamta Prasad, Scientist (Agril.Extfl.) for your kind information and necessary 

action. On 16th March, 2000 an amount of Rs, 10,000/- was withdrawn by Shri Kamta Prasad, 
as incharge Joint Director, to pay the wages of labourers engaged by him for 
construction of underground water tank during my official tour to attend the "Jai 
Vigyan - NATP Project Meeting" held at NBPGR, New Delhi. 

fice chest an,d followed by disbursement as per Instead of keeping the money in the of  
the needs, Shri Kamta Prasad had asked the cashier to handover the whole drawn 
money to him and received it on the same day (cash receipt enclosed). 
I received complaints from the workers engaged for the above said work that they had 
not been paid wages towards the work they have executed. Consequently, I issued an 

office note (No. RC(MZ)P/153/9715642 dated 19.5.2000) to him enqui.riflg the reasons 
for non payment of wages, but he did not respond immediately, then a reminder (No. 
RC(MZ)P/153/97/5669 dated 30.5.2000) was issued to him. 

iv. 	
In response to the above cited office note and reminder(coPies enclosed) I received a 
letter (No. Nil dated 30.5.2000) on 13.6.2000, wherein Shri Kamta Prasad informed 
that the office money had been lost from his residence on 5.4.2000(CopY enclosed). He 
further informed that he had lodged a FIR at Kolasib Police Station against the suspects 
and he had already informed the higher authorities. 

I further submit for your kind informaTtiofl that Shri Kamta Prasad did not inform 
the incident of the loss of office money and lodging of FIR immediately to. the office although I 
was present in the station. In fact his main intention was to misappropriate the Govt. money of 
Rs. 10,000/- frivolously, by not paying the due wages of the workers engaged for the 
construction work and lodged a false and fabricated FIR. 

Submitted for your kind information and necessary action 

Thanking you. 

Enclose: As abov 	
Yours faithfully,, 

(N. S. AZAI3 tHAKUR) 
Joint Director 
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INDtA7(COUNCIL OF AGRICIIITURAL RS EAR CR 
ICAR RESEARCH COMPLEX FOR LE.Y. REGION 

UMROI EOADb UMIAM-.793103 MEGHALflA 

fIo.RC(G)LC19112000 	Dated Umiam, the 30th Oct.,2000 

MEMORA IDUM 

It has come to the notice of the undersigned that 
Shri Kanzta Prasad, Scien$iat (Agril. Rctn.) has lodged an 

11 P.1.. again8t Joint Director and other ate//members 
regarding 1088 o/Rs.1O,OOO/- (Rupees tónthousand) Govt# 
money and his own property from his room with the Koaaeib 
Police Station on 5.4.2000. 

On the basis of the police verification  report, it 
is found that the complaint lodged by $hrt Kamtà Praaad is 
false and he knowingly blamed the Joint Director and others 
ColleagUe3 only Just to motivate and harm their reputationo 

Shri Kamta Prasad is hereby warned that he 8hOUld 
not act himsél/.às fair and.ciean wherein he should develok 
himself in future to avoid any utzfairmeans toWards his 8upr-
ior off  icera and clleaguea aaw6ll. He tS hereby asked to 
refrain from any untoward tnótdent failing Which necessary 
action will be initiated against him a8 deem fit and as pe?' 
ruleS, 

As such1 the arnGün1..o 	810,000/ (upeea ten 
thousand) will be deducted frorn his aala'y With tmediatC 
effect. 

( N. b. VE1MA ) 
DIRECTOR 

To 
Shri Kanzta Pra sad, 
Scientist (Agril. Extn.), 
ICAR Research Complex for NEFf Region, 
Mizoram Centre, P.O. Kolasib, Mizoram. 

/ 
Co 	to :- 

The Joint Director, ICAR 1esearch Complex for NE!! 
Region, itzoram Centre, P.O. Kolasib, ilizoram with a 
request that the amount of Rs.10,000/- (Rupees ten 
thousand) being the Govt. money drawn by Shri Kamta 
Prasad on 16 ,3.2000 as continjency advance in 
connection pith construction of un er-.qround water 
tank may vicase be recovered from the salary of 
o'hri Kamta Prasad i;'i th immediate effect  with an 
inti;,2ation to the undersi(rzedO 
The 01/ icer-Incharge, Kolasib Police Station, 

for infornation.  This has a reference to his 
Kolasib P.G. GDE No.1,35.1I dti 01-.10--2000. 
The Director (P), ICAR, Krtsht Bhavan, NeV'Dejhi for 
information alongwith a copy of Kolasib P.S. GDE No. 
1.35.JI dt. 01O10.2000. 
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L._V_ ___ 
Guwahati Bench. 

BEFORE CENTRAL ADMINISTRATVVE TRIBUNAL. 

GUWAHATI BENCH. 

OA No. 280/2000 

Kamta Prasad. 

-ys-. 

Union of India & Ors. 

Rejoinder to the written statement filed by the respondents. 

• 	1. 	That the applicant has received the written statement filed - 

by the applicant and has gone through the same. Same except the 

statement which are not specifically admitted herein below, maybe 

treated as total denial. 

That with regard to statement made in para 1 of the written 

statement the applicant offers no comments on it. 

That with regard to the statement made in para 2 of the 

written statement the applicant denies the correctness of the same 

and begs to state that the statements made are not based on record 

since there has been no formal enquiry to enquire about the 

correctness of the same. The copy of the explanation dated 22.8.98 

submitted by the Superintendent(A) has not been endorsed to the 

applicant and hence same can not be taken 	into 	consideration. 

Apart from that the respondents have made various swiping remarks 

against applicant without any basis as well as the procedure 

prescribed for the same has not been followed. All throughout the 

service of the applicant, the respondent No.4 for the reasons best 

known to him, has been harassing him without any basis. It is 

further stated that the memorandum dated 25.6.99 has got no. 

bearing in the present case, rather it shows, the vindictive 

14 



4. _ - 
attitude of the respondent No.4 towards the applicant. That apart 

the statements made in regard to the memorandum dated 22.5.2000 

will go to show that the present respondent have acted contrary to 

the rules / procedures and without any basis in issuing the same. 

Be that as it may, all these has got no ne>us in the present 

proceeding. 

That with regard to the statement made in para 3 & 4 of the 

written statement the applicant denies the correctness of the same 

and begs to state that taking into consideration the efficiency of 

the applicant, the respondents have allotted several duties of 

higher responsibilities to the present applicant which will be 

e:vident from the Annexure —1 letter dated 6.11.99. It is pertinent 

to mention here that had there been any such complain in reality 

the applicant would not have allotted such an responsible duty by 

issuing the order dated 6.11.99. 

That with regard to the statement made in para S of the 

written statement the applicant offers no comment on it. 

That with regard to the statement made in para 6 of the 

written statement the applicant begs to state that the quarter 

allotted to him was without the minimum basic requirements like 

water Supply, approach road, doors, fencing etc and therefore, he 

made a request vide his letter dated 19.5.99 to make the aforesaid 

arrangements and to allot the same thereafter. 

That with regard to the statement made in para 7 of the 

written statement the applicant reiterates and reaffirms the 

statement made above as well as in the OA and begs to state that 

the respondents have already shifted most of valuable item of the 

said 	scientist home to another building but due 	
to 	non 

availability of adequate space in the new building some of the 

materials are still lying in the said quarter no.2 . 

B. 	That with regard to the statement made in para 8 of the 

I.. 
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written statement the applicant while denying the contentious made 

therein the applicant begs to state that in the name of physical 

verification the respondent No.4 cut the lock of his residence in 

his absence and took away valuable articles along with 

Rs.15,0Oø/ 
An FIR was lodged to the concerned police station to 

make investigation into the matter. Investigation is still going 

on to find out the truth on the basis of the said FIR. 

9 	
That with regard to the statement made in para 9, 10, 11 & 12 

of the written statement the applicant begs to siate that since 

there was no cash in hand and hence the applicant was constrained 

a 	 to make a prayer to pay some advance so that the payments of the 

daily rated mazdoors canbe made. 

io. 
That with regard to the statement made in para 13 of written 

statement the applicant begs to state that the entire action of 

the respondents are contrary to the CCS(CCA) Rules, 1965 and same 

is liable to be set aside and quashed. Admittedly, there has been 

no enquiry into the matter even no memorandum has been issued to 

him enabling him to place his say in the matter. 

ii. That with regard to the statement made inpara 14, 15, 16, 

17, 18, 19, 20, 21, 22 & 23 of the written statement the applicant 

denies the correctness of the same and reiterates and affirm the 

statement made above as well as in the OA and begs to state that 

the entire action of the respondents are illegal and violative of 

various rules guiding the field. 

In view of the above facts and circumstances of the case it 

clear that the respondents have acted illegally and for the same 

their entire action is liable to be set aside and quashed by 

ailowing the OA with cost. 
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VERIFICATION 

I, Shri K:amta Prasad, S/o Late Sumera Prasad 

aged about 31 years, presently working as. Scientist Agriculture 

Extension in the Mizoram ICAR Center, Kolasib, Mizoram, do here by 

solemnly affirm and state that the statement made in this petition 

from paragraph 	.1 &41 	 are true to 

my 	knowledge 	and 	those 	made 	in 

paragraphs 	are 

matters of records, information derived therefrom which I 

believe to be true and the rest are my humble submission before 

this Hon'ble Tribunal.. 

And I sign this verification on ..t. th day of 	2001. 

K7 - r ffti 

S 
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